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LEGISLATIVE ASSEMIlLY 
Thursday, 15th Februa.ry, 1945 

The Assemblv met in the Assembly Chamber of the Council House at 
Eleven of the clock, Mr. President T ~ Honourable Sir Abdur Rahim) in the, 
Chair. 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERS 

1Ir. PrelideDt (The Honourable Sir Abdur :8ahim): Before I 8sk Mr. 
Chettiar to put his question, I must bring to the notiee of the House tbut 
yesterday there was such a number of 8upplementaries to 'certain questions 
that only 15 qut'stions could be disposed of. The result W8S that other Members 
who put down their questions had no opportunity to get the information t ~.v 
wanted. So" I shall ask Honourable lIembers to e%ereise more t'lelf-restraint m 
asking supplementary questions. 

SUB8IDIBS PAID BY EXTBRNAL AFl"AUl8 DliPAaTMIINT 
ID •• JIr. '1' S. AyinMbntlllam 0IleWar: Will the Foreign Secretary please 

.tate: 
(a) how lIlany persons are paid subsidies by the E%ternal ABairs Department; 
(b) on what grounds these payments are made; and 
(e) whether ihi& expenditure is audited, and what the total amount of this. 

expenditure is? 
Sir Olaf Oaroe: (a) Government are lIot clear what the Honourable Member 

bas in mind, but the answer to the question as be has put it is that no 8ubsidiM 
are paid W pentons as individuals, and no enumeration can therefore be made. 

(b) and (c). Do not arise. 
1Ir. '1". S. A"-ebiUnpm Ohettiar: May I know whether the Government 

pay any amounts to anybody from the External Main Department? 
Sir Olaf Oaroe: They do not a~' amounts to individuals. To take an 

instance, the Government makes a subvention to the North-West Frontier-
Province, but no one would suggest thut my Honourable friend Mr. Abdul 
Qaiyum receives a subsidy or anything of that kind. 

1Ir. T. S. AyinubtJiDgam Ohettiar: I do not refer to any Associations bem~ 
given subsidies. What I want t~ know is whether any individuals are being-
subsidised by the External Affairs Department? 

Sir Olaf Oaroe: I have already answered the question as clearly as I can. 
ApPOINTMENT OF RUSSIAN REPRESENTATIVE IN INDIA 

250 •• :Kr. T. S. Ayinasbmngam Chetttar: Will the Foreign Secretary please-
st"te: 

(a) whether the ,Soviet Union has expressed any opinion suggesting appoint-
ment of their representative in India; and 

(b) if so, whether Government ,have considered the suggestion? 
Sir Olaf Caroe: (a) No, Sir. 
(b) Does nr,t ariB6. 
1Ir. T. S. AviDuhi1iugam Chetti&r: May I ask whether the Government have-

suggested to the Soviet Union the desirability of having representatives of their 
Government here? 

Sir Olaf Oaroe: The question has not arisen at al!. I do not know whE:re the 
Honourable Member has got his information from. 

NATURALISATION RIGHTS TO INDIANS IN UNITED ,STATES OF AMERICA 
251. .:Mr. Jlanu Subedar: (a) Will the Foreign Secretary please stv.te at 

what stage the question of giving naturalisation rights to Indians in the U.S.A. 
is? 

(b) Is it a fact that the Bill for this purpose has been drawn up and was 
submitted to His Majesty's Government by the U.S.A.? 

( 381 ) 
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(c) Is it. 8 fact that the Government of India. received" copy o~ such a Bill 

in 1939 that they held it back for many months, and that ultimately they 
toiuggested that the measure should n?t be passed d~g ~ e war? 

(d) If the reply to the above is III the affirmatIve, will Government make 
-clear their position with regard to this? 

(e) Have Gavenunent considered the changed angle of vision in U.S.A. 
whicl. has led to ,8 larger immigration quota of Chinese and which would secure 
for 'Indians the naturalisation rights that are sought after? 

(f) Have Government, since the beginning of the war, made any representa-
tion on the desirability of getting naturalisation rights by Indians in the U.S.A. 
-either to His Majesty's Government or to the G:overnment of the U.S.A.? 

, (g) If the reply to the abote is in the negative, do Government propose to 
iake lip this question now as an urgent question? 

Sir Ol&f Caroe: (a) The latest information available to the Government of 
lndia is that six fresh Bills for the grant to Indians in greater or less degree of 
citizenship rights in, and rights of entry to, the United States avebee~ 
introduced in the House of Representatives and the, Senate, the BillspreVl-
ousl'y introduced havmg lapsed with the dissolution of Congress before the recent 
elections. All these six Bills have been referred to the appropriate Committees 
·of the Legislature. 

(b) No. The Houourable Member may not be aware that wlder 'the' 
American constitution no Bills are introduced in t~ Legislature by the Go\'-
·ernment. No question of the submission of any Bill to His Majesty's Govern-
ment 'would ill any case arise. 

(c) Does not arise. 
(d) Does not arise. 
(e) Government have noted what the Honourable Member calls "the 

-changed angle of vision", but would point out that there isa distinction to be 
drawn between naturalization rights, or the right to acquire citizenship of a 
foreign country, and an immigration uo ~, under which a limited number of 
persons of a particular nationality may enter the country. 

(f) Yes. The Agent General has repeatedly represented to the United 
'States Government the importance of early legiSlation to enable Illdia!ls to 
;acquire citizenship rights and rights of entry into the United States. 

(g) Does no~ arise. 
lIrIr. Kanu Subedar: What steps do the Government of India propose to lake 

with regard to Bills which are now before the Congress in order that they IDllS 
not lapse and that they ma'y be passed as early as possible. 

Sir Olaf Caroe: The Agent General will continue to represent the interest 
that is taken by not only the Government of India but by opinion in India in 
ihis question. 

Kr. Kanu Subed.a.r: Have Governl!1ent tried to get the good offices of His 
YajeRty 's ov~mment for this purpose? 

Sir Ola,f Oaroe: His Majesty's Government's sympathies may be assumed. 
][r. )[anu Subedar: Are His Majesty's Government favourable to this 'Bill 'I 
Sir Olaf Caroe: Naturally, HiB Majesty's Government are favourable to nny 

legitimate claim on the part of India. 
Kr .. an~ S u~ar  From what materials did the Honourable Member ~ay 

that His Ma]esLY s Government is favourable? 
Sir Olaf Caroe: I am not here to give a lecture on His Majesty's Govern-ment! . 

lIr. Preltdent (The Honourablt Sir Abdur Rahim) : The Honourabla 
Member is' arguing. 

Kr. K. Anantbasayanam A)'yangar: Has the Honourable :\fembel' in his 
-possession copie,; of those Bills which have been introduced? 

Sir, Olaf Caroe: I think one has just arrived and I hope all the others will 
~ ortl.v arrive. 
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PAY FOR ·RuR.,L POST MASTERS 

252. *JIr. T. S. AYiD ... mDgam Ohettlal: (a) Will the Secretary for }»osts 
and Air ple:tse state thEl basiB on which pay is fixed for Rural Post-MasteN? 

(b) In how many instances are they paid less than the minimum, i.e., Us. 6? 
te) Is their IJay liable to increa&e in relation to the volume of business in t,he 

post office? 
Sir Gunmatb Bewoor: (a) The Honourable l\Iember is presumably referring 

to Extra Departmental Branch Post.mast.erb'. These are paid u monthly allow-
inee and Hot pa.y and the amount of allowance paid is based generall;," on the 
volume of postal business of the office. 

(b) 539. 
(c) Yes, gellerally. 
)(1'. T. S. AVlJl&8hiliDgam Chetti&r: Why 539 rur-oil postmasters are paid 

<even less than Hs.6:' 
Sir GUlUDath Bewoor: The amount which is less than the minimum is paid 

for either of the two renSOllS. One is that a suitable man is available willing 
to work on Ie",.; than the minilllum und the second is that the office is un-
l"emunerati\'e anel therefore it is necessary that we should cut. down the expendi-
ture. But 1 would like to inform the Honourable Member that I have asked 
the Director General to take steps to see that everyone of these branch post-
ll13sters reeeiyt's the minimum. 

)(1'. T. S. AviDaab.ilingam OheUiar: JIav I know whether it is a cas'e witb 
-ever." rural branch post offi('e that the rel~l1ineration is regulated by the vohtme 
of work in that post office? . 

Sir G1I1'1Ul8th B&woo.r: Generall.v speaking, that is so in (Ill Extra-Depart-
nlental Branch Post Offices. 

Kr. E. O. :Neogy: Do I understand the Honourable Member to convey that 
the general rates of payment admissible to these officers are under re-collsiderll-
"tion? _ 

Sir Qunmath Bewoor: No, Sir. I mentioned that where a Branch Post-
-master is receiving less than the minimum fixed, namely, Rs. 6 per month, the 

Director General is being asked to see that the millimum is given? 
Kr. K. O. Weog: For how many years have these rates of a~'ment been 

in force without anv alteration? . 
'Sh: Qurunath Bewoor: I am afraid the Honourable Member has not 'Iuite 

understood the position. In the case of Extra-Departmental Branch Post-
masters there is no such thing as pay. It is an allowance which varies from 
Re. 6, which is the minimum, to Rs. 20,. which is the maximum. There js' ~, 
-standard laid down which saye that you count one point for every Rs. 15 wort. 
of stationery sold per month and one point for every Re. 500 worth of money 
'Orders etc., issued and paid. The minimum is Rs. 6 and for every 5 points 
the allowance is raised by one rupee. That is a sort of genera} standard. 

Kr. E. O •• eogy: I am much obliged to the Honourable Member, but that 
was not exactl;; my point. I wanted to know for how many years have theRe 
~tes of payment been in force without any alteration? 

Sir GurunatJL Be-woor: The standard has been in force since 1932, but I would 
like ,to add thnt we are also giving 8 dearness allowance to all the Extra 
Departmental Branch Postmasters. 

Kr ••• :II • .T0Ihi: In view of the fact that the Honourl'.ble Member stated 
that the Govenlment of India is paying a verv small remuneration to the 
Extra-Departmental Postmasters en the ground that they are available for those 
small payments, mav I ask whether the Government of India will consider the 
question and find out for \vhat pav Members of Executive Council and the 
Secretaries to the Government will be available and lower their saluries 
accordingly if they are availahle for a smaller pay than they are paid today? 

Sir QUI'IIDath BeWOOl: The Honourable Member is I am afraid labouring 
under It complete miRapprehension. I have said from the beginning that these 
~ tra- erart,mental Branch Postmas,t.ere are paid an allowance and not pay: 
T]H':V IIr!' not whole-time em lo,,,e ~ of the Government; they h,we indf'pe.T1Tl'nt 

A2 
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sources of income and a very large number of them are school masters, station 
masters shop-kE'cper", and ~amindars. There is therefore no possible compari-
!lon bet~~'een a whole-time Government servant and these Branch ostmas~ers. 
111'. President (The Honourable Sir Abdur Rahim): ~e t question. 

STEPS FOR MANGFACTURE OF AMMOXIA SULPHATE 

258. ··Sardu Mang&l Singh: Will the Honourable the Supply :Member please 
iitate what action has been taken by the Government to manufacture Ammonia 
Sulpbate? Will it be entrusted to a private firm or will the enterpriile be 
undertaken by Government themselves? 
··The Honourable Dewan Bahadur Sir A.. ltamaIwami lIudaliar: It has bee. 
decided to establish initially a factory at Sindri, near Dhanbad, in Bihar, for 
themallufaetmc of 350,000' tons of a~monium sulphate per annum. The Gov-
ernment of India arc also investigating the prospects of erecting ano~~er-unit 
of 100,000 tons per annum on a site somewhere south of t ~ '.Illdhya.s. 
Arrangements lor the speedy establishment of the factory at Smdrl are III 
hand. 
It has also been decided that the faetory should be State-owned and State-

controlled. While the act. r~  will be managed by the Central Government, 
a~'s and means of ~ssociating the Indian States and Provincial Governments 
in t.he scheme are being considered. 

IIr. lIanu SubeW: Mav I ask whether the final estimate for the cost of the 
machinery a lld cq uipmetn i~ nearer fiye crores or ten crores? 
The Honourable Dllwam Baha4ur Sir A.. Ramuwami lIudaliar: No fina.l 

estimat.e hu" been arrived at and a deputation is now in England to consider 
wh.lt ~ e cost of the plant may be. 

1Ir. ][anu Subedar: Do not Government know how much they will have to 
spend over t i.~ eltErprise! • 
The Honourable Dewan Bahadur Sir A.. Bamuwami ][udaliar: There is an 

initial estimate of ten crores odd which is given in the report. 
Bardar lIangaJ Singh: May I ask whether the Government wiII do it direct17 

or will they entrust it to some company? 
The Honourable Dewan Bahadur Sir A.. Ramaawami ][ud&1iar: I would hke 

to ,:lY OllJe f()1" nll--'lnd I hOPe this will be a final statement-that the factory 
,nil hl' worked by tbe Central Government on the analogy of the Ordnan ~'  
fflCtorie3. 
Dr. Sir Zia Uddin Ahmad: Who decideR the location of these factories? 
The Honourable Dewan Bahadur Sir A.. Ramaswami ][udaliar: The Gover-

nor General ill Coullcil a~ in this case decided the location of the factory. 

lIIr. T. T. Krishnamachari: May I ask if the Honourable Memberwil specifY 
with a little lUore precision the site of the factory which is to be erected in 8 ~ 
place south of the Vindhyas? Is it likely to be in the Madras province? 

The Honourable Dewan Bahadur Sir A. Ramaswami ][uda.Uar: I am afraid 
I am not in a position to make a statement on that point. The three Govern-
ments concerned-Madras, Bombay and the Central Prodnces·'-:and the two 
States conc~rned-l yderab~ and ~ysore- ave been asked to get together and 
suggest a slte unammously, if posslble. I am awaitin,," the recommendation of 
t e;;~ (lovernmentf!. " 

INDIA'S EXTRA-TERRITORIAL RIGHTS IN CHINA 

~ 4. ~1Ir. Govind V. Deshmukh: Will the Foreign Secretary please state if 
Indta e~loyed a~y ~ tra-t~rritorial .. rights in China because of (i) any treaty 
enter~d. mto b! 'lt WIth Chma or (n) any treaty entered into on her behalf bv 
the Umted Kingdom with China prior to 1939? What is the situation a~t 
prese.nP So far as Indians are concerned in that country, what are their rights? 

.!.lr Olaf_ Caroe: 'YE's. Under the Peking Protocol of 1901 Indians, like other 
Bl"ldSh ub :~'.:ts. enJoyc·d .ce:ta~n .e t.ra-ter~itorial rights of which the principal 
W&<; ~~em tlOn from th.e l, n~dlCtlOn of Chmese Courts. By the Treaty for the 
A bohti(,l1 of ExtrR-terntoTmlity and Related Rights in C in~ Ri.gnpd on 11th 
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January 1943 and ratified on May the 20th, 1943, to which Treaty Indin was a 
party, these rights were surrendered: .. ... 
As to the present position of Indians 10 Chma and of Chmese 10 India, the 

Honourable Member's attention is invited to Articles 5, 6, 7 and 8 and the An-
nexures of the Treaty of 1943 referred to above which are reproduced in the 
Council of State's ebat~s, Volume I, No.5 of 1943. 

CHINESE RIGHTS. IN INDIA 

255 •• JIr. GoviDd V. Deshmukh: Will the Foreign .Secretary please state 
what rights t.he Chinese have been enjoying in this, country? .  . 
Sir Olaf O&rOe! I invite the Honourable Member s attention to the (·oncludmg 

portion of my uns\wr to his question ~o. 254. 
Kr. Lalchand NavaJrai.: :May I lmow if, bdore the war, the Chinese have 

beep enjoying the rights which tlH'y do )10\\,:' 

Sit' Olaf caroe: I do not think the war eOlJles into this question. It is. a 
question of revision of the previous l'o!>ition by the treHt~  which was entered 
iQto in l\}4a and not in 1939. 

IXADEQt:ACY OF PLATFORM SH ~S AT l\Il"TTRA .TrXC'TIOX RAILWAY t)TATIOX 

256. ·1Ir. Govind V. Deshmukh: Will the Honourable the Railway 
Member plea!3e state, with reference to my starred question No. 6 put on the 
8th November, 1943, in respect of inadequacy of platform sheds at, the Muttru 
Junction Hailway Station and the answer thereto: 

(a) et ~r .~ copy of that question and its'1nswer wel'e sent to the Gen-
eral :Manager, Great Indian l)eninsula Railway;' if so, whether any communi-
cation was rt'cei\'ed from him; what the decision reached at is; 
(b) if he is a''Iare that there was a cold wave at Muttra from thb 4th 

January, 1945. to the 10th January, 1945, that it rained on the i3rd and 4th 
January, 1945; and that the passengers waiting for trains suffered on that 
account; ulld 
(c) whether l\luttra is a place of Hindu pilgrimuge and, therefore, there 

are lIlany Hindu male and female as~engers waiting on the platforms who 
are exposed tG the rains'and inclement weather .for want of sheds? 

The Honourable Sir Edward Benthall: (a) Yes: a copy of the question und 
answo'!r W'.IS sent to the General :Munager, Ureat Indian Peninsula Railway. No 
communication has been received from him nor was one expected as the matter 
is within the oompetence of the Railway Administration. 
(b) an·J (e), (J'overnment are lIware thut Muttra is II place of Hindu 

ilgrima~e and thtl,y also realise that inadequucy of platforlll silelters nt stations 
:Causes inconvenience to passengers but there appears  to be no immediate pros-
pect of relief on RCllount of more pressing "equirenH'nt!> of Will' works. The 
question of providing further amenities for passengers at Muttra station will, 
however, be considered along with similar re1luircments at othpl' important f!ta-
tions in t.he post-war period. 

JIr. Govind V. Deahmukh: Is the Honourable :Member awal'e that on tb.e 
dates refer1'ed to ill the question, passengers were suffering terribly on account 
of col~ ,wave aud whoever could get to the neare.;;t part of the bridge which 'r-as 
touchmg the platform was able to get shelter {'.nd others suffered? In view of 
Ws fact, will the 9'overnment expeditfl matters and hurrv lip the constructioB 
of such sheds as will protect the passengers? .. 

'The Honourable Sir Edward Benthall: It is a question of priorities. The 
u~stion is whether alloc~tion of material", for this purpose is the most urgent 
thing. I would request tile Honourable Member to arrange to get this question 
discllssed in the Lccul Advisory Council foJ' Railways. J will al80 Rt'nd II ~ v 
of these questions HDa answers to the e~ral Manager. ' . 

JIr Govind V. Deshmukh: I am not on the Local AdvisoJ'\' COlllmittee. In 
'"Yiew of thn fact tbAt a cold wave might come at any time ' i~  mllv mean Joss 
of hume.D Jives, will the Honourable Member consider this fact ~nd ""ive it 
priority:? '" 
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" The JIoDQarable Sir Bdward Bentball: I have already BDswered the question 
and I will send a copy of these questions and answers to the General Manager. 

STEPS TO OOUNTERACT OVERCROWDING IN TRAIN .. 

2157. *Sardar KaDgal Stnp: Win the Honourable the Railwll1 Mem,*" 
please state: 
(a) what steps his Department" has taken to counteract overcrowdiDe 

particularly on the North Western Railway; 
(b) whether they will run "Military Leave Special" from Delhi to Rawal-

pindi daily inst.ead of thrice a week and prohibit all military personnel to. 
travt'l by civilian trains; and 
(c) whether any efforts are being made to increase the rolling stock, and it 

10, to what extent? 
The Honourable Sir J:dward Benthall: (a) l:iome of the measures-adopted 

with a view to counteract overcrowding on railways including the Xorth Western 
Railway er ~ ~ follows: 
(i) Strengthening of pa&senger rakes up to the maximum extent possible 

consiste.lt with the haulage capacity of engines, capacity of loops and availabil-
ity of stock. 
(ii) Withdrawal of dining cars from many passenger trains and prohibition 

of the carriag~ of motor cars by passenger trains in order to make room for mor. 
passenger coaches. 
(iii) Reservation of separate carriages for Defence Services so as to prevent 

milita"ry passeugHf: crowding in the coaches for public. 
(iv) Rigorou') efforts to prevent ticketless  travellers taking lip accommoda-

tion ill trains. 
(v) Running of special trains for large military movements so as to cause the 

least disturbal'l~e to ordinary passenger" services. Also regular specials on 
!leveral routes for necessary moves of military personnel proceeding on leave. 
(vi) ExtcnslVl' propaganda to discourage travel and to exhort passenger<\ to 

travel light. 
(vii) Impositirlll of distance restrictions for travel in certain train!'>. 
(viii) Promulgation of It new DEfence of India Rule 85-C to make llOlice help 

available to Railwav selvants in order to deter passengers from travelling on the-
roof. buffet'S and footboards, etc., of carriages. 

(ij() Ta in~ of steps to help, where possible, in the dt'\"elopment-of road 
transport to relieve congested sections of railways so as to cope with the trans-
port needs, civil and military, of the country. 

(x) Intensive usg of all available coaching stock and the reconditioning of 
obRolete vehicles. 

(b) The Military Lellve Specials between -Delhi and Rawalpindi running 
thrice a weak have been cancelled and replaced by ealcutta-Rawalpindi specials 
running thrice a week from the 17th December 1944. It is not at present feas": 
ible to run them at more frequent intervals. It is not practicable to prohibit 
entirely military personnei from travelling in public passenger traillR. as proVi-
slon has to Itt> made fur urgent and essential moves of such personnel""whi'}ft. 
cannot be cleared by the Leave Specials. 

(c) Plans have been made to increase the quantity of passenger rolling stock 
to the maximum extent possible, having regard to the difficulties in securing 
the requisite material. I hope the increase may be as much as four per cent. 
towards the end of the next year. 

Sa.rdarKaugal Singh: HaVE; the Government considered tht> suggestion to 
release I.ease-I.end ,-ehic1es for transport companies in order to relieve over-
crowding? 
The BODourable Sir Edward Benthall: Yes, Sir, but thert> !Ire many dt"mands 

011 vehicles. 

lIr. Muhammad Rauman: Mav I know whether Government havp considefl!ti 
the ext-::mske ".Ise of checking arrangt:ments for ticketless travel~ Ts tb. HOD-
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Oltrab!e Membe!' aw .. re. thaL relation of checking arrangement!! ha.!! led t() o?er· 
crowding by tieketleSB travellers? . 

t"he Honourable Su Bdward Benthall: We have taken special steps to lIeal 
with that difficulty. 

Kr. Manu Sabedar: Will the Government enquire why military personnel 
travel in ordinary coaches even when there is room in 8p'ecial coaches reserved 
for the Defenee DepartmeDt? 

The BoDourable sir Edward Bent.bal1: That is a question which has constan'-
ly been brought to the attention of the War Department. The War Depart· 
ment hilS been vel'Y good about ta.king action. 

FUTURE CLASSES OF PASSENGER ACCOMMODATION ON RAILWAYS 

258. ·Sarcla! JIaDpl Smp: Will the Honourable the Railway Member 
lea~ state: 

(a) whether Government have come to any conclusion regarding the number 
of classes of passenger accommodation on Railways in future; and 

(b) whether Government have considered the suggestion of having only one 
class with a provision for sleeping accommodation on extra payment? 

The lIoDourabie Sir Edward Benth&1l: (a) Ko. But it is hoped that a COD-
clusion will be reached very shortly, after commltntion with the Central Advisor.v 
Council for Railways. 

(b) Ye~. But this wag not found feasihle. 
Cm.suMPTION Ol" COAl, BY INDIAN ST.~T  RAlf,WAYS 

259. *1Ir. Jlana Subedar: (a) Will the Honourable the Railway Member 
please stat·e the consumption of coal by Indian State Railways in 1941·42, 
1942·43, 1943-44 and 1944·45 (up to the 31st December, 19~? 

(b) How does this compare with the consumption in the years 1937·38 und 
1938·39? 

~  How much coal is produced by mines belonging to Government Rnd 
how much is purchased from outside? 

(d) Who fixes the price for the coal 1;0 purchased? 
(e) How does the price paid in war years compare with the price paid 

before? 
(f) Is there any di eren~e in the cellI consumption }Jer mile between the 

locomotives in. use before and. those that ha\'e been recently imported from 
the United States of America, and, if so, what is the difference? 

(g) \Vhat steps, if any, have been taken h;V Government to reduce t ~ 
transport of coal on Railway account? 

(h) Have the Railway Department parted with any ('oal in their possession 
for uses other than Railway purposes, i.e., either for export, or for bunkerinz. 
or for works belonging to Government contractors? 

(i) If the aJlswer to the above is in the affirmative, when and how? 
'l'he Honourable Sir Edward Benthall: (a) and (h\ The Honomahle Member 

is invited to refer to Statement 27 (Il) of Volume II of the Report on Indian 
Railways for the year~ 1937·38 to H143-44 fm· information regarding the consump. 
tion of coal by Indian State Railways for those vears. The approximnte COll-
sumption for t.he period 1st April to 31st December 1944 was 7,022,000 ton!l. 

(c) The production of coal from C()mpany and State Railway collieries will be 
found in Appendix B to Volume II of tne RepC'1·t on Indian' Hailways for tbe 
years concerned. The amount of coal purchased from outside is thllt which will 
make up the deficit between despatches from Railwa;v-ol\-ned Collieries nnd the 
total comumptio'l. 

(d) Up ~o and including tb~ yenr 194.3·44, pricPf: werC' ..regulated hy ll li ~ 
ten~.br. PrICes nre now fixed hy the Go\'ernment of India in the ~n rl:v 
Dep'trtment. 
• (e) Prices showed a decline !rom 19~.39 to 1941·42. They increAsed slightly 
m 1942·43, t ~re was a sharp mcrease In 1904.'3-44. whilst the present ric '~ :ire 
between- 200 and 300 per cent. higher than the immediate pre-wllr year. 

(f) Figurel of coal consumption per engine mile are not recorded as they are-
of no value. Record!'! are kept of the consumption of coa] per thousand gross 



~ LEGISLATIVE ASSEMBLY [15TH FEB. 1945 

ton miles. It is too ea~lY  to judge if the new engines' will give improved co&i 
Qonsumptioll figures. The df:ienninatioll of coal consumption must. be over a. 
,eolU;iderablt: period alld in varying conditions. and it will not be known for 'Some 
little time if t ~ improvement we .u·t> entitled to expect will be secured. '. 
tg) The following steps havebem and are being taken to afford the maximllID 

])ol;;sible rclid to the present a~ute rail transport situation in the mattt-r of sup-
l)lies of coal to Railways. 
(i) Supplies of Loco. coal are so arranged to ensure. as far as poslJible, that 

full I'Ubs :'rolll ColliE-ries within tha same pilot section are consigned to one Rail-
'ws,}' in order to save wagon and engine shunting time. 
(ii) The supply of coal with least ash content is made to ,those Railways 

iarthest from the coal-fields so as to economise in the number of wagona required. 
(iii) Supplies are arranged from the nearest source and delivery by the short-

-e"t routp-o 
(iv) Ail ellergetil! :Fuel Economy Campaign is being actively pursued in ~rder 

to reduce !he tot:!] demand for coal. 
(v) Coastal shipping is made use of for coal distribution wherever practicable. 
(vi) Conversion of locomotives from coal burning to oil bunling is being 

-e ect~d where oil sUflply arrar.gements can be made to admit. 
(h) and (i). Occasionally, the Railway Department has been asked to lend 

-ceal from its stock!'! to eSbential inuustries for f>hort periods. This has been done 
111 several instanees. I am not in a position to give complete det.ails. 

Kr. K&nu Subedar: With reference to part (c), m;" question was, how much 
:is purchased from outside. Will the Honourable Member kindly give that 
-figure? 

The Honourable Sir Edward Benthall: I explained that it is the difference 
between what is produced and what is consumed. 

Kr. Ka.nu Subedar: Will the Honourable Member kindly give the figures? 

The Honourable Sir Edward Benthall: In a particular year, 1943-44, the 
'Production of steam coal from railway collieries was 2,244,986 tons, and the 
total quantity of steam coal purchased from the market was 6,683,150 tons. 
1Ir. Kanu Subedar: Is it a fact that the bulk of these 6 mmions is purchased 

irOlll European-owned and European-managed collieries? . -
The HOIlOurable Sir Edward. Benthall: I do not think so. 
Kr. Jlanu Subedar: Is any coal purchased by the railways from Indian 

collieries? 

1Ir. President (The Honourable Sir Abdur Rahim): I think the Honourable 
~Iell1ber had enough infonllation. Next question. 
PROF. THOMAS' REPORT ON PROGRESS OF INDUSTRY DGRING AND AFTER WAR 

260. *lIIr. Kanu Subedar: (a) Did the Honourable the Supply Member get 
:a repo:·t prepared by ,Prof. Thomas on the progress of induliltry during the war 
,.und the o~ition of such hldustry after the war? 
(b) Why lias not a copy of this report been made available to the Members 

'ot the Legislative Assembly? 
(c) Have Government reached any final views themselvelil with regard to 

,tht po!;itioll of t.hose industries which have expanded under the stress of the 
war? ...... 
(d) Do Government accept the views expressed by Prof. Thomas with 

·regard to the future? 
(e) If t ~ answer to the above is in the negative, what conclusions have 

(jovernment themselves reached in this matter? 
(f) ~n do Government propose to take the Legislature in their confidence 

-011 such matters? 
~g  ~ y are Government pursuing these enquirie& privately, instead of 

t&hll1g mto confidence either the Members of the Legislature or organizations 
-concerned with these industries or the general public? 

(h) ?Jill Government conaider the advisability of circula.ting these reports 
1.Ind fixmg a day for the discussion of their subject ma~er in the Assembly? 
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ftI. Baaour&ble Dewan Bahadur Sir A. Bam ..... &mi Kud&Uir: (a) Yes, Sir. 
(b) The Reports were prepared for the use of the Post-War Reconstruction 

·Committee on Trade and Industry tlnd some Uembers of the Assembly have 
-received copies of the Reports. 

(c) No; the Government are examining the case of each Industry, in the 
.-general plan of post-war industrial expansion. 

(d) ~o; they are the personal views of Dl·. Thollltls. It may be pointed out. 
however, that the Reports are mostly factual reports. 

(e) The 'Honourable Member is referl'ed to the answer to (c) above. 
(f) 'fhere is no question of not taking the Legislature into Goyernment's 

,confidence. It is only security considerations which have prevented the general 
publication of the Reports, as they contain mention of quantities of stores, of 
various critical materials, etc., t~e publication of which is not desirable. Copies 
'have, however, been circulated to all the members of the various Policy Com-
mittees of the Heconstruction COl11mittee of Council, and if any Honourable 

:Member of the Legislature wants a copy for his personal use, I shall be prepared 
to supply him with a copy. 

(g) and (h). 'the Honouruble Member is refen-ed to the am:wer to (f) aboye. 
lI(r. lIanu Subedar: Will the Honourable Member supply a copy to me? 
The Honoura.ble Dewan Bahadur Sir .4.. Ramaswami lIudallar: Yes, Sir, if 

:8 reqm,st is rnade. 
Ifr. N. II. Joshi: May I also have a copy? 
Mr. T. Chapman-Mortimer: Ma.\" I also have a copy? 
1Ir. T. T. KrishD&machari: May I Imow whether before this inquir;y was 

:undertal{en Government drew up any terms of refet'ence to enable the· officer 
(!oncerned to make inquiries or drew up U ue~tionllaire so that he could get 
·information on s;ystemnt.ic lines, or they allowed him to conduct. the enquiry 
·and make a report, in any llIUllner he liked? 

The Honourable Dewan Bahadur Sir A. Ramaswami JludaUar: I myself 
~ave :personal instructions to D!'. 'Thomas as to the manner in which the informa-
tion was to be collpc:ted, and h3 had detailed instructions as to how he shoul • 
. go .about collecting his information. 

8HI - I I~  INDUSTRY (W THE SCiNDIA'S AT VIZAGAPATAll 
261. *Kr. K. S. Gupta: (a) Will the Honourable the Supply Member 

'pleas€' I'tate if it is a fact that the ship-building industry of the Scindia's at 
'Vizugaratam is treated step-motherly? 

(b) Is it a fact that growth of the industry is retarded by the inadequate 
:supply of the necessary machinery and tools? 

The Honourable Dewan B&hadur Sir A. Ramaswami J[udalw: . fa) If the 
Honourable Member is thinking Ilf step-mothers who lack affection, the answer 
is in the negative. 

(b) The growth of the industry has been retarded by many factOl's arising oui! 
,of war conditiClns including those mentioned in this pill't of the question. 

1Ir. T. S • .4.vinashilingam Ohettiar: Are they giving any help to the industry? 
-The Honourable Dewan Bahadur Sir A. RamaSWami lIudaliar: Yes, Sir, 

:a great deal of help. 
1Ir. T.S. AvtDaablUDgam Chettiar: What sort of help? 
The Honourable Dewan Bahadur Sir A. Ramaswami Jlud&liar: I think at 

this stage on this general question it iG really the Commerce and Industries 
Department that should be asked about it; but I can tell the HOl1ourable 
Member that from giving thelll facilities for a. shipbuilding yard upwards, 
'Various Idnd8 of help have been given to this concern during the last four ;,ears. 

INTERNATIONAl, CIVIL AVIATION CONFERENCE AT CHICAGO 

ta. *Babu Baijn&th Baloria: (a) Will the Secretarv for Posts and Ail' be 
pleased to state the total cost to the Government of India for sending its dele-
gation to the International Civil Aviation Conference at Chicago? 

~  What; were the results of the deliberation of this Conference? 

t~ to this qllellltion laid on the table, the qoesmODer beiDi absent. 
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(C) Wholt benefits accrued t-o India at thil' Conference, 
pect to the development of her Civil ATiation Services? 

[15TH FEB. 1945 
specially with rtlS-

Sir 'G1JJ'IUIAth Bewoor: (8) The cost of the delegation including the salaries-
of the officers deputed from India to the Int{lrnational Civil Aviation ConferenGe-
a~ Chicago was approximately Rs. 40,000. Details regarding certain items of 

,expenditure are not yet available and it ill not possible to gh'e the exact figure-
at present. 

(b) I would invite the Honourable Member's att{lntion to the Pre., Com-
munique on the subject issued by the Government of India on the 14th January, 
1945, as also to the document entitled t.he 'Final Act' of the Conference, a capy-
of which is available in the Library of the Legislature. 

(c) Subject to the ratification and confinn&tion of the ConvenHon and the-
Agreements drawn up at Chicago, India. will share on a reciprocal basis all th. 
benefits which nre obt.ained from an internationnl agreement on air navigation. 

CONTROL OF COLTNTRY("RAFT 

263. ·Kr .• anu Subedar: (a) Will the Honourable Member for War Trans-
port please st-ate the object of the control of countrycraft instituted by Govern-
ment and the appointment of Countrycraft Officer under the Shipping Controller 
in Bombay? 

(b) Who fh:es the freights and on what basis? 
(c) is aue aHowance made for increased cost of living, inere.sed charges a·l'.d 

difficulty of maintaining erews? 
(d) Have Government. considered that an undue restri~tion on countrycraft 

would lead to a reduction in their number, dismembennent of the crew and,. 
what 1S more dangerous, the prevention of further production of countrycraft? 

(e) What speeisl measures hlfVe Government taken for increased production: 
of countrycraft? 

(I) How many countrycrafts have been produced since the beginning of tke 
war and in which places? 

(g) Are timber and other m8terial~ made available? 
,h) \Vhat is the increased cost of production of countrycmft.? 
~i  Have Government gone into t.he question as to whether countrycraft, 

whIch can be built up very quickly, 9hould be increased in number so as t. 
relieve the pressure on land transport and to enable outlying places to receive 
goods, whi('h are actually needE'd by them, including food? 

(j) \Vill GoverntnE'I1t undertake themselves or through pri\'ute subsidised 
enterprise the production of two to three hundred more countrycrafts with • 
view to relieving the pressure and increasing the suppl.v of water t.ransport 86-
th£> most. natural met.hod of bringing down freights instead of mere control which 
would discourage this kind of enterprise? 

(Ie} Have Government. considered the use of tugs for taking countrycrafts at a 
time at a greater speed with a view to sllve the time and thus increase the 
facility of wat.er transport, involvin~ at the same time a better control? 

(1) Have Government received any-reports with rCgRrd to the countrycraft, 
tnmllpmt all it worked before the war and during the war? 

(m) What is their policy with regard to the next two or thrt'e ~'ear l of the 
wari' 

The Honourable Sir Bdward Bent.hall: (8) The object of the "Route Scheme" 
for Muntry craft is to ensure that country craft on the West coast are more 
fully and efficiently employed than before. T i~ n~ explained in two pre88 
noteR isslIf'c1 on t.hf' 15th AlIgnst Hl44, and 3rc1 Sf'ptemher 1W4. copips of whieh 
were pillced on the table of the HOUF!c on 12th February in answer to Stl\rred 
Question 'No. 180. 

Coastal steamer tr.msport was brought under Government control in Sep-
tember 1948, and when this was done the Countr~' Craft. Organisation Offieer 
waR placed under the general supervision of the ControIl!:'" of Indian ShippiIl&' 
in order to fmable the lat.ter to give the Bombay Coastal Shipping Committee a 
comprehensive view of the total sea transport capacity available and to e(.\-
.ordinate th(' fnll use of that cnp!tCity fo!' transport of essential eargo. 
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(b) Freight ate~ are ftxed by the Cont.roller of Indian Shipping on the advice 
of Freight Advisory Committees which illdnde representatives -of Route Agenb, 
country craft. owners and shippers. 
(c} I have no doubt t.hat commercial interests represented on Freight Advisory 

Oommittees make due allowance for the factors mentioned by the Honourable 
Member when making their recommendations rega.rding freight rates. 
(d) As already explained in the Press note of the Srd September 1944, the 

restrictionR imposed under the Scheme are calculated to bring 8g0llt great-er 
utilisation of countrycraft and-thus contribute to stabilised employment of 
country craft crews. 
. (e),' (g), (i) and (j). The question whether Government should undertake or-
lubsidise the construction of new country craft was considered and dropped, a. 
it was_ inadvisable for Government to emhark on new constMlCtion until the 
results of organising the existing fleet clearl~  demonstrated the need for aug--
menting it. Assi;.tance wus however rendered to private enterprisb ~' recom-
mending release of timber and other materialR necessary to construct and repair-
craft required to mainta.in and increase count,ry craft capacity. 
(f) The information a\'ailable is not complete. About 360 craft are report{!d' 

to have heen built during the period SeptelllhE'r 1942, to DeceTllber 1\144, at 
various places on the west coast. 
(h) Government have no infonnation. 
(k) It is considered impracticable to utilise tugs for towing country craft, in' 

the open sea and the suggestion would, in an,\" caRe, he difficult to adopt for want 
of -tugs which are in short i<:upply. , 
(1) The Report of the Sorley Committee, II press note 011 which was published' 

in November 1942, contains infonnation regarding country craft transport as iii 
.tood at the time of the committee's report. Since January 1943, when the 
Country Craft OrganiRation was set up in pursuance of the recommendations of-
that committee, periodical reports on country craft have beeri receh'ed by Gov-
ernment and information of interest to the public which can be released with 
due regard to security has been published from time to time ihrough press notes-
and articles in Indian Information. 
(m) The control measures that are now in force or a modified form of them 

will probably be required for the duration of the War. 
1Ir. MUhammad. lfauman: With reference to part (f), may I know if these ore-

done through contractors and if Hny price was !!tiplIlated or tenders were called' 
for? 
"l'b.e Honourable Sir Edward Benthall: Xo, Sir, I have no information. 

These orders were placed by cOllntrycraft owner!! privately with ('olllltrycraft 
builders. 
lIr. Muhammad Azbar Ali: Are Government aware that the r. P. fore"ts: 

have been very much depleted becRJlse of the timber export, and where is the 
timber to be provided from in future? 
The Honourable Sir Edward Benthall: The sll ~ct of forests is not wit.hin 

my Department. 

IxsPEc'roRs OF POST OFFICES SEU;CTE» FOR Sum AXD BAU'CHISTAX POSTAl. CIRCLE-

+264. *Seth Yusu! Abdoola Baroon: (0) WiJl the Secretary for Posts and Air-
please state the Humber of InspectorR of Post Offices selected for the Sind and 
Baluchistan Circle as a result of the examinaticn held in August, 1944? 
I (b) Wh8't ilO the number of Muslims selected in the said examination? 
(c) ~  re :~- to (b) .is in the negative, what are the reasons for not selectin« 

• Mushm havmg maxImum mll.rks umongst the candidates who could not qu&lifT 
b!A negligiLle margin? • 
Sir G1I1'1lD&th Bewoor: ( a ) Three. 
(b) Nil . 
. (e) Only ~ os~ official.s wh,;, obtain the nummum qualifying mark!; in the-

wntten exammatIon are mtervlewed hy the Selection Board. Those who fail 
to so qualify are not interviewed. 

t An.wer to this qU8Ition laid OD the table, the queltioner being abaent. 
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DISREGARD OF COMMl:XAL RATIO ORDERS IN CLERICAL CADRE IX GENERAL POST 
OFFICE, KARACHI 

t286. *SeUl Yusuf .A.bdOOla Haroon: (a) Will the Secretary for Posts and Air 
_please sta~ whether it is a fact that orders for mainta.ining communal ratio 
.in the clerical cadre appertaining 1.0 minority community have been disregarded 
.in the (Jeneral Post Office, Karachi recruiting unit, in the past two years? 

(b) What is The number of reserved vacancies for Muslims which were a-eat-
· ed as unreserved ill the said recruiting unit during the years 1942-43 and 
1941J-44? 

(c) Are Government prepared to investigate the matter? 
(d) Are Government aware that this is directly due to the fact that no 

Muslims are allowed to work in the administrative branches of the Post Office? 
Sir Gunmat.h Bewoor: (a) ~o. The orders regarding communal reservation 

· baY :~ been strictly followed but :M uslilll candidates have not heeil forthcoming 
-to take up the full quota reserved for them in spite of the val'ied and· ~trenuous 
· efforts made by the local authorities to secure them. 

(b) 33 for the two calendar years 1942 and 1943 t.aken together and 44 for 
-the three calendar years 1942, 1943 and 1944 taken together. All wer-e tern-
· porllry appointments, :, . --,-

(e) Does not. ari,,!'. 
(d) The Honourable Member is, I am afraid. incorrect both in his- aesumption 

-and his inference. Four Muslims are actually working in the administl'Rtive 
-branches of the Karachi General Post Office. 

M\:SLIM CLERKS IX STAFF AND ESTABLISHMENT SECTION OF THE OFFICE OF 
DIVISIONAL ENGIXEER TELEGRAPHS, KARACHI 

f266. '~Set  Yuauf .A.bdOOla Haroon: (a) Will the Secl'etar~' for Posts and .-\ir 
-please state thll number of Muslim clerks working in the Staff and Esta-blish-
-mellt I::)ectioll of the office of the Divisional Engineer Telegraphs, Karachi? 

(b) Is ~ a fact that Muslim re.cruits in the said unit are discouraged by the 
'non-Muslim Bead Clerks? 

(c) Is it :!, fact that in the said unit even temporary Hindu Clerks have been 
-allowed to work in t.he Sb\ff aud Establishment Brallches in preference to 
Mushms'! 

(d) If replies to (b) and (c) are in the affirmative, what steps do Government 
'propose to remove this anomaly and to safeguard the interests of the Muslim 
·subordinates '! 

Sir 'f,Jurunath Bewoor: (11) One. 
(b) and (c). ~o. 
(d) Does not arise. 
'VIRELESS LICENCE 'INSPECTORS -IN I::)IXD AXD RALUCHISTAX POSTAL CIRCLE 

t2l7. *Set.b. Yuauf .A.bdoola Haroon: (a) Will the Secretary for Posts and Air 
please state the number of posts of \Vireless Licence Inspectors in the Sind and 
':Baluchistan Circle? 

(b) How many of these appointments are held by Muslims? 
(c) If the reply to (b) is in the negative, are Government prepared to give 

-due share to Muslims in these appointments? 
Sir Gurunath Bewoor: (a) Three. 
(b) None. 
(c) A Muslim who held one of these posts resigned recently. Government 

are enquiring into the matter. 
:HEAD OF THE SIND AND BALUCHISTAN POSTAl. CmCLE AXD HIS ASSISTANT 

DIRECTOR (STAFF BRANCH) . 

t288. *Seth Youf .A.bdoola. Haroon: (a) Will the Se('retar,v for Posts and Air 
please state whether the Head of the Sind and Baluchistan Postal Circle ana 
jais Assistant Director, in charge of Staff Branch, are both Hindus?' 

t Anlwer to this questiOD laid OD the table, the questioner beilli absent. 
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(b) Will Government consider the advisability of appointing a permanent 
Muslim Superintendent of Post Offices as Assistant Director, in charge of atalT' 
and e.stablishment? 
Sir Guranath Bewoor: (a) Yes. 
(b) No. Postings are made m accordance lrith the interests of service· 

irrespective of the community to which the officer posted belongs. 

CERTAIN ApPOINTMEXTS IN LOWEST SELECTION GRADE, SHm AXti BALI:(,lIISTAS 

POSTAL CIRCLE 

t2l9. *Seth-Yuauf Abdoola H&rOOD: (a) Will the Secretary for Posts and Air 
ple.'lSe state the numher of appointments in the Lowest Selection Grade in the' 
!Sind and Haluchistan Circle excluding the appointmeuts of Inspectors of Post 
Oflic.es and Head Clerks to the Superintendent of Post Offices and R. M. S.? 
(b) W.6.at is the number of a ointm~nts of Grade B Postmatters in the said: 

Circlei' 
(e) H.ow many posts under (a) and (b) aoove are held bv (i) Muslims a.rui 

(ii) Non-Muslims? • 
(d) Are Government prepared to give adequate shiite to Muslims in these' 

appt.'mtDlents? 
Sir Gunmath BIWOO1': (a) Forty. 
(b) Five. 
(c) Six Muslims and a4 Non-Muslims in the I~ er Selection Grade and, two· 

Muslims and three Non-Muslims in Grade 'B' Postmasters. 
(d) Promotions to these appointments are made by seniority. The ques-

tion does not therefore arise. 

USCLEANLINESS IN RAILWAY COMPARTMENTS 

2'10. eJlr. It. S. Gupta: (a) Will the Honourable the Railway ~mber
pleSbC state whether there is any report presented by Lord Munster to the Gov--
cmmenv of india? If so, would it be placed on the table? 

(b) Is it a fH.et that in i~ report hE' referred to the unclean state of Railway 
com artment~ in this country? If so, what is the action taken or proposed 
to be taken by the Government. of India to kef'll' the Railway compartment.. 
clean? If none, why? 

(c) Is it not a fact that at a Press Conference at New Delhi Mr. G. E. Cuffe,-
President, Indian. Railways Conference Association, referred to this aspect and' 
said that the reason for this uncleanliness was shortage of sweepers? 
(d) 19 IT. not th€; duty of the Railway authorities to keep the c.-ompartments: 

clean and tidy? 
(e) Is t-he shortage of SWf.epers referred to in (c) due to non-availability of' 

swei'!pera 01' insufficient and unattractive remuneration? 

(f) Are the Government of India aware of the fact that a small number of 
swaepers 8'V8ilable. in certain big .;;tatiollR are not flvail&ble for service to the 

sseng'~r  as tht:.y are mostly used by the Station Staff as domestic servants? 
Do Goverrment propose to put astor) t·o such a praetice? 
. (g) Does the Honourable Member know that even if a sweeper is available in· 
certain stations, he would not attend to the needs of third class  passengers, but 
only looKs to the comforts of First and Second Class passengers? Are there 
any .. special instructions to that effect? 
The Honourable Sir Edward Benthall: (a) I am not aware of Lord Munster. 

havinu submitted a report to the Government of India. 
(b) In a report submitted to His Majesty's Government Lord Munster-

referred to complaints he had received directed against the dirtiness of accom-
modation, Railways are intensifying their efforts to maintain an adequate 
standard of cleanliness. 
(c) It is correct that Mr. Cuffe, President of the Indian Railway Conference-

~;:;ociation, referred to this matter at .a Press Conference and stated that 
amongst other difficulties with which Railways were ~~tl were those -of 

t Answer to this quellli.-:n '~id ?n the table, the questioner being alisent. 
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4>btaining 8weepers and t·he failure of passengers to co-operate b~7 making room 
jor the railway carriage sweepers to perform their duties en route. 
(d) Yes. BUb it is also the dut~  of the public to co-operate in this lIlatter. 
(e) I understand the demand exceeds the a\'aiIable supply. 
(f) No. I shall be glad if the Honourable Member will spec'ify the station!IJ 

bl' has in mind so that action may be taken. 
(g) No. 

A:nMAJ.!'! SENT OUT FROM RAILWAY STATIOXS IN THE PUNJAB 

t211. *lIr. :I.. :I.. Gupta: (a) Will the Honourable Me~lber f01' Railways b{! 
1Jleased to state the number of animals sent out of the ~tations served by the 
~~ort  West.ern nai1~:.ay and Bombay, Baroda and Central India Railway 
.operating in the Province of the Punjab between the _ 30th J lily and the 31st 
December, 1944? . 

(b) Will the Honourable Member be pleased to state the number of animal!IJ 
l!'ent out from K:mana Station of the Bikaner St.ate Hailway and Bawal.sti:ltion 
of the Bombav, Bororla and Central Indin Rnilw"v hetween tIle 30th .lulv· and 
t ~ nIst llce~lber, 1944? . '-
. The Honourable Sir-Edward BenthaU: (a) and (b). Government have IlC 

information and I am not prepared to attempt its eollection as this would 
invvlve the expenditure of a great deal of time and labour that would he 
t:ntirely incommensurate with the value of the l'esults obtained. If th0 
Honourable Member will be good enough to indicate the purpose for which he 
'l'equires the information, I will endeavour to elucidate the matter. 

SURVEY OF ACTUAL AND POTENTIAL DEVELOP)fENT!'! OF IXDUSTRIES 

t2'l'2. *Mr. :I.. :I.. Gupta.: Will the Honourable the Supply :Member be plclI!;en 
to state if Government do not -propose to place immediately on the cessation of 
bostilit.ies beforE: the public a survey of the ac,tual and potential devE:lopment;; of 
industries in this country in the light of the. experience gained hy the Depart-
ment in the course of their production and purchase drive I1S also the data 
.collected by them in t.hese behaif? If such a' proposal is nut acceptnble to 
Government, will he state their views in regard to it? . 

The Hcmoarable DeW&1l Babadur Sir A. :aamaswam.i lIudaliar: Government 
havt; every intention of collecting and placing before the public information of 
the kind referred to as soon as possible after the termination of hostilities. 
Some data. have been collected already and further information is in the Pl'O-
cess of collection by the various departments of the Government of India 
('oncemed with· the development of Industry as well as by Provincial Govern-
m~nts. 

IMPORTED PLANT AND MACHINERY FOR OPEN-CUT WORKIXG IN COAL MINES 

213. -Mr. E. O •• eogy: With reference to the steps that are said to have 
been t'mployed for the operation of certain imported plant and machinery for 
open-cut working in the coal mines, will the Honourable the Supply Member be 
pleased to indicate: 

(i) the cost of plant and machinery so far secured for the purpose-; 
(ii) the coal mines where the 'above plant and machinery have been employed 

so far and the improvement in the l'sisings achieved thereby; 
(iii) the future programme of extension of t e~e methods to other areas; :md 
(h') the methods of financing the scheme and their incidence upon Govern-

mentfunds and the funds of the collieries ('oncerned, respectively? 

The BODOurable l)ewa.n Babadur Sir A. B.amaawami IIUdaliar: (i) The 
'Honourable Member's attention is invited to the reply given to part (c) of 
Question No. 2'i' in this House on 8th February 1945. 
(ii) A portion only of the open cut coal mining equipment ordered hal! 

urrived in this country and it has been put to use at the following collieries: 
(a) Bokaro; (b) Tetelmari; (c·) Sirkn; (d) Jaunlmnder; (e) Selected Jambad.; 

f<Del (f) Pure Jambad . 

.,. Answer to this question laid on the tahle, the questionE'1' ein~ otlRl'nt. 
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The increase in output achieved so far is 55,000 tons per month. Tru, 

I iBorease relates only to three of the above six collieries, as at two others the 
plant has only just arrived and at the remaining one it is being used, for .h • 
. present. only for the removal of overburden. 

(iii) The further programme is under consideration. 
(iv) The cost of the entire machinery has been -borne by Government wh:l 

&Iso propose to bear all expenditure relating to the mining operations up to 
,anil including delivery of ('oal into wagons, in return for certain payments and 
facilities to be given by the owners ill connection with the work undertaken 
by Government. X'o further information can be disclosed at this stnge itS 

·such disclosnre may prejudice the negotiations between Government and the 
.(·alliery owners, which are still in progress. 

Mr. X. C. Beogy: :\Iay I know whether in the opinion of the Honourable 
Member the experiment can be said to have been a Ruccess? 

fte JlDAourable Dewan Bahadur Sir. A. Bamaawami Kudaliar: It, has jU!!It 
hegun and I do not venture to express any opinion at this early stage. 

Mr. X. O. 11'800: As regards the llllswer to part. (iv) of the questioll, do 
I take it .that although the ('ollieries concerned' will be at liberty to get the 
full value of the coal according to the prices fixed by Government, a portion 
··of the costs involved· in the employment of this particular method may have 
·to be bonle by Government ultimately"! 

. fte Honourable Dewan B&hadur Sir A. Ramaswa.mi lIIudaliar: No, Sir. I 
ti'n~t that the whole of the eost involved will be borne bv the collieries concerned. 

Mr. E. O. Beogy: . That is what I wanted to be clear about. 
Mr. Prelid.ent (The Honourable Sir AJ?dur Rahim): Next 'luestioll. 
1Ir. II. nm~l . 1 Ayy&Dgar: May I know if no arrangement. ... 
1Ir. President (The Honourable Sir ADdur Rahim): Next question has been 

-.called. 
ESTABLISHMENT OF SYNTHETIC FERTILISER INDUSTRY 

t274. *Mr. B. B. GUpta: (a) Will the Honourable the Supply Member he 
pleased to state what decision has been arrived at by the Government of India 

-OIl the report of the mission appointed to investigate the problems regarding 
-establishment of a Synthetic Fertiliser Industry in India? 

(h) Have Government, endeavoured to interest private enterprise in this 
illdustry and, if so, with what result? 

(e) Will the Honourable Member consider the advisability of having the 
'industry referred to above spread over in more than one place in India? 

(d) Is the Honourable Member aware that, in-view of the restricted supply 
of coal in India. it will not be advisable to develop this industry in such areat! 
where ultima.tely it can be switched on to work on Hvdro-Electric lines? 

fte BDnourable Dewan Ba.b&dur Sir A. B.&m&awaDu. Kud&U&r: (a) and (c). 
-Tht' attention of the Honourable Member is invited to the Press Note dated 
-the 20th J alluary 1945, on the subject which has been published. 

(b) I would refer the Honourable Member to the reply given on the 14th 
~ovember 1944, durin~ the last Sessioll, to part (d) of Starred question No. 841 
by the Honourable Mr. T. T. Krishnamachari. As I have stated before, r.Fii's 
scheme for t ~ production of 350,000 tons of SUlphate of ammonia under State-
-ownership and State-control is an urgent short: term measure for the supply 
-of a substantial quantity of m1iificial fertiliser to cultivators at cheap rates, 
and it is t,he intention of Government to run "the factory on a . 'no profit no 
,lrliS" basis. 

(d) The plant recommended by the Mission is self contained and t·he 
' le~ od they considered to be the most economical is that employing wat",r-
gas made from coke to produce the necessary ammonill. followed by convtlr-

"'Ilion to sulphate by the gypsum .or anhydrite process. The Technical Missio!l 
were, in fact, of opinion that should f,ower be available from a hydro-electrIC 
·Bource, there would be 110 overall saving of coal, but rather the reverse. by 
-generat,ing power inside the factory. 

t .laswer to this question laid on the table, the questioner heing ahsent. 



396 LEGISM.TIVE A8SEMBLY [15TH FI!lB. 1945-

t:)CHElIE FOR COSVERTING W A,R INDUSTRIES INTO CONSUMERS INDUSTRIES 

t2'16. *Kl'. B. B. Gupt&: (a) Will the Honourable the S l l~' :\-Iember De-
plea!'ed to state whether Government have prepared any such scheme by which 
the industries started during war days for war supplies may be _converted int& 
the manufactures of consumers' goods aft,er the war? 

(b) Will the Honourable Member lay n statement before the House showing: 
all such industries and Government's propo!!;als for their conversion into con-
lumers industrie.? . 

(c) What is the number of such factories which have been developed during. 
wllr davs for the manufacture of onlv war-materials? How manv of them 
can be ·collverted for manufacture of ~onsumers goods? How ma~y of them 
08n have no alternative production and will have to be closed down after the-
war? What'is the aggregate amount of capital involved in the same? What· 
is the total strengt,h of labour working in sllch factorit's? 

(d) Will the H:onourable Member please stat-e if there is any scheme for 
compensating such industries which a~;e to be closed down after the war? 

(e) If the answer to the above is in the affirmative, what are those proposal'" 
for compensation? Are Government still following the policy of giving' 
preferenc£l in matter" ')f its purchasefO by placing orders with the industries 
referred to abm"e which have been de,"eloped at the instance of the ~u 1y  
Department? Can the articles, which are purchased from them. be imported 
in India due to easy shipment conditions now? 

'l'll. KOJlO1Uabl!t oDMrIIl Babaclur Sir A. Bamuwaml Iludaliar: (8) The-
HOllouraoJe Member will realise that this raises issues of far-reaching im-
portance which cannot suitably be dealt with in answer to a question, I need 
hardly add t.hat these and kindred problems are now under examination. 

(b) It is not possible until this examination has proceeded further to give-
Itn exhaustive list of such industries. 

(c) Does not arise in view of the answer to parts (a) and (b). 
(d) No. If any special case artses calling for action, the question of com-

pensation, if any, will be decided on its merits, with reference to the natur8' 
of t,he contracts entered into. 

I..e) The first part of this question does noti arise. The answer to the second 
part of the question is in the affirmative. As regards the third part of the-
question, only a small proportion of the stores purchased in India could be-
readily imported under present conditions. 

POLICY BE DEVELOPMENT OF MECHANICAl, TOOLS PnODl"CTIOS" 
t27&. *1Ir. B. !t. Gupta: (a) Will the Honourable the Supply Member be-

pleft!'!ed to state whether Goyernment nre sWI pursuing the same policy which 
they outlined for development of mechanical tools' production in India or is 
there any change i~ their :ittitude? 

(b) If thel'e be a change in the attitude, in what respect it is so? 
'l'lle JIODoura.b1e Dew&1I. Bahadur Sir A. Bama8W&mi ][udaliar: (a) There-

has been no change in Government's policy for fostering an indigenous machine-
tool". industry. Increased assistance is being afforded to the industry which 
receives the help and advice of Machine Tool Engineering Advisers located in the· 
Calcutta, Bombay and Lahore areas; Government assistance in obtaining raw' 
materials at controlled rates; assistnllce in procuring supplies of equipment oSUch· 
as Cutting Tools, Measuring instruments, etc., the use of the services of Gov-
ernment's inspection staff nt ver~  nominal rates and assistance in getting: 
transport priorities, power and building materials. 

(b) Does not arise. 
IMPORTEI> LOCOMOTIVES 

2'1'1. *](r. Amarendra Nath Cbattopadhyaya: (a) Will the Honourable the 
Railway Member be pleased to state the number of locomotive engines imported 
into India during 1Q44 nnd from which cf)untrics and at what cost? 

t Answer to this question laid on the table, the questioner heing absent. 
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--(b) How rri.i.ny old engines were substituted by the new imported locomotives 

and on which lines are they being used? 
-.. (c) Were the orders placed after consultation with experts? If so, who 
Wel".3 .. the fo.xperts? Were these orders placed after consideration of tenders or 
they were open orders? 
(d) Were there any efforts made to manufacture or start manufacturing 

locomotives in India during these five years of war by the Government of India 
·or by the Railway Board? If not, is it not possible to start manufacturing 
now? Will the Honourable I~ember be pleased to make a statement on the 
manufacture of locomotives and wagons in India? 
'l'Qe .B:oDDur&ble Sir Edward Benth&ll: (a) A statement-showing the informs-

-tic1l. required is laid on the table of the House. 
(b) The locomotives now being imported will eventually replace overage 

locomotives, -but due to the large increase in traffic requirements, overage loc<>-
motives are not being withdrawn from service. for the present. New broad-
gauge locomotives will be distributed among all major Railways. New metre-
gauge locomotives are at present in use on the Bengal and Assam Railway. 
11w·jOwilI, however, be utilised on other Railways if necessity arises. . 
_ ;kc)-."The answer is in the affirmative. :Messrs. Rendell, Palmer and Tritton 
-and; other Specialist Railway Officers in India were consulted before the ordera 
er~ .placed. The orders were placed h consultation with the Supply auth-
orjtie& of the United Nations, who allotted manufacturing capacity after con-
sidering the requirements of all other bases and fronts. The ordinary peace-
time procedure of calling for tenders could not; of course, be followed in the 
ci l~ml1 -tances . 
. (d) I refer the Honourable Member to my replies to questions No. 11 and 

No. 17 fisked on February 8, 1945. I shall be making a further statement-on 
the snbject in the course of my speech on the Railway Budget later in the day. 

Sla~lII,m  gi"in7 the nUl1l1>er oj looomotiues 'PUt into -.eruioe during 1944 reoeiued againm tM 
origrs 'a~d b', t ~ R7.ilwa'/ B07.rd, their oountry oJ origin an-l estimated cost 

Type of locomotives 

X.Dominion 

Consolidatii)n . 

Electric Diese 1 

X·Dominion 

. ag~es 

Mao Arthurs .' 

Broad Gauge 

Metrs Gauge 

Country 
of 
origin 

Canada. 

U.S.A. 

U. S.A. 

U.S.A. 

U.S.A. 

Total 

U.S.A. 

Estimated cost 
Put into per erected 
service locomotive 
during in India (in 
1944 thousands) 

No. 

142 3,29 

52 2,96 

1 2,30 

3 3,49 

40 -4,20 

382 

286 2,34 

NEW SCALER OF PAY FOR GUARDS, EllC., ON EAST INDIAN RAILWAY 

278 •• :Mr. Amarendra Bath Ohattopadhyaya: (a) Will the Honourable the 
Railway Member be pleased to state if the new scale of pay of Guards Grade I 
and Grade II, AE'sistant Station Masters, Office clerks, Commercial clerks, 
Signallers, Numbertakers and Ticket Examiners of the East Indian ;Railway is 
less than the old find co·ordinated scale of pay of the aforesaid staff? 
(b) If so, is it not a fact that the present scale of pay including Dearness 

Allowance and cheap rations is not sufficient to satisfy the needs of the 
II 
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staff under the present circumstances? Will the .Hon~urable Member con.sider 
the advisability or restoring the old or the co-ordmated scale? _ 
(c) Is it not a fact that Guards Grade I and Grade II do . ~ e saI1;1e work 

and work daily the same number of hours? If so, why are they not paid equal 

pay? v 'fi . f G d' •. 'th G' d? (d) What are the minimum quah catIOns or a uar s os~ 111 el er ro e. 
The Honourable Sir Bdward Benthall: (a) Yes, with a few exceptions. 
(b) Government's policy is to meet the present rise in the cost of living by 

granting relief in cash and in kind, the scale of relief being adjusted from time 
to time. Thev do not consider the present time, when conditions are unstable 
due to the w&r: to be opportune for undertaking a revision of scales of pay. 
(c) Guards, Grades I and II, do not necessarily have the same duties or 

work for the same number of hours. Their classification into grades, with 
different scales of pay, is based generally on the classification of trains, the 
higher grade Guards being normally employed on main line important services, 
while Grade II Guards are employed mainly on Goods and Branch line passenger 
trains. 
(d) Direct recruits to Grade I are tequired to have passed the Cambridge 

.School Certificate Examination or possess a University degree, while the mini-
mum qualifications in the case of candidates for Grade II is the Matriculation, 
Certificate or its equivalent. 
JIr. Muhammad -Nauman: In reply to part (a) of the question, the Honour-

able Member has said, "Yes, with a few exceptions". May I know what is in 
the mind of the Honourable Member with regard to these exceptions, beeause to· 
the best of my information on the E. 1. R. the grade of A class European and 
Anglo-Indian Guards, which was Rs. 250-550, has now been reduced to 
Rs.l00-250. 
The Honourable Sir' Edward Benthall: What I said was "with a few excep-

tions". The exceptions are that some of the revised scales start or terminate 
at a lower leveL 
Kr. J[ubammad Nauman: The question here is 'is it not lower than what 

it used to be before'? That is the question which my Honourable friend 
has put. 
'The HonO\11'&ble Sir Edward Benthall: My answer is, "Yes, with a few excep-

tions" . 
JIr. Muhammad .auman: Does the Honourable Member propose to bring 

in the old scales in the circumstances which are prevailing at present? 
The Honourable Sir Edward Benthall: I have answered that in reply to 

part (b) of the question. . 
Kr. Lalchand Navalrai: If it is not possible to revise their salaries, will 

the Honourable Member, in view of the conditions which exist at present, give 
them more dearness allowance? 
fte Honourable Sir Edward Benthall: The question of dearness anowance 

is constantly under consideration. 
Mr. President (The Honourable 'Sir -Abdur Rahim): Next question. 
Noy-RECOGSITJON OF WAR. SERVICE IN POSTS AND Am DEPARTMENT 

t~9 •. ~arda.r Sant S~g : Will the Secretary for Posts and Air please-
ptat-e If It IS a fact that h1s Department does not recognise war services of its 
employees? If the reply be in the negative, will the Department please. give 
the details of their employees whose services have so far been rewarded bv-
special promotions? . 

. Sir Guranath Bewoor: The Department does recognise war services but 
employees are not rewarded by special promotion on the ground that they have 
served in the Field. Promotions in the different grades are governed by 
Departmental rules. . 

t280· and 281*. 

t ~ er to ~ i8 qnesti':Wl laid on the table, the questioner being absent. 
:l:These questIOns were poItponed to be anawered on the 23rd February, 1945. 
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PBOPAGANDA ABOUT INDIA CARRIED ON IN A14ERICA BY BRITlSH AND INUIAN 

GOVERNMENTS 

282. *Kr. Lalchand K&valrai: (a) Will the Foreign Secretary be pleased 
:to state if there is a propaganda carried on in America by the British India 
Government through the Agent General for India in America in regard to 
India? 

(b) Is it a fact, as stated in the Indian Press that the British Government 
spenas over Rs. 4 crores per year and the Indian Government spends rupees 
twenty-six lakhs a year over this propaganda? 

(c) If the answer to (a) and (b) be in a irI :ativ~, will the Honourable 
Member be pleased to state under whose authorIty IS such false propaganda 
being carried on? 

(d) If the answer to the abQve ~ o parts be i~ the ne~tiv~, i~l the H<?nour-
stile Member be pleased to explam why such mformatlOn IS bemg publIshed, 
and what steps did Government take to ascertain the truth? 

Sir Olaf CaIoe: (a) Yes, the Agent General does conduct publicity ill the 
United States of America. 

(b) In reply to the first part I am unable to say what the expenditure of 
His Majesty's Government on publicity in America is. The information giyen 
by the Honourable Member in the second part is not correct. 

(c) Does not arise. 
(d) I am unable to say why an incorrect statement was published in the 

pres!!. In so far as the Government of India are concerned, they have ample 
opportunities for knowing the truth regarding this matter in the United St.ates 
of America. 
~. al~ a.nd K&valr&i: With reference to the Honourable Member's reply 

to part (b) of the question, may I know what is the correct information? 
'l'b.e Honourable Sir Sultan Ahmed: My Honourable friend is wrong by 

twenty-one lakhs and a half. 
Kr. Lalchand K&valrai.: If the propaganda is not being made adversely to 

India, may I know whether it is being made in favour of India? If so, what 
is that? 

Sir Ola.f Ouoe: That is rather an involved question. I am quite sure that 
no official organisation is making propaganda against India. .' 

1Ir. •• An&nthas&ya.uam. .Ayymgar: What is the nature of the propaganda 
which is being'carried on there? 

Sir Olaf 0&108: I cannot give a lecture on the nature of the whole ",:vst.em 
of publicity. 

Mr. President (The llonourable Sir Abdur Rahim): Next question. 
REVISION OF DEARNESS ALLOWANCE OF POSTMEN AND LOWER GRADE STAFF 

283. *Kr. Q. ~gia  K&ld.u: (a) Will the Secretary for POlllts and Air 
please state whether the Dearness Allowance said to have beHi revised for the 
fourth time early la8t year was with reference to the rise in the cost of living 
index? 

(b) Are Government prepared to accept the demand of the Postmen aud 
lower grade staff to grant Dearness Allowance at the rate of Rs. 1-8-0 for 
every five points rise in the cost of the living index as published from time 
fio' time by the Provincial Government? _ 

(c) In the alternative, will Government consider the advisabilitv of supply-
." ing to the employees necessaries of life at the rates which prevailed prior to 

September 1939? 
Sir G11l'I1JlfLth Bewoor: (a) The rates were reviewed in the light of the 

general course of prices and not with reference to any particular price index or 
cost of living index. The reasons for this are t,hat the rise in the cost of liyinrT 
has not been uniform throughout India, and reliable cost of livincr indices ar~ 
available only for a :relatively small part of the country. eo 

(b) No. The reasons are as explained in reply to (a) above. 
• R2 
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(c) N:o. Government have been taking measures from time to time to afford 
necessary relief to their employees and the whole position is again at present 
under review. . 

CERTAIN MBMORAloo'"DUM ADDRESSED TO DIRECTOR GENERAL, POSTS AND TBLBGBAPBS 
284. *xr. G. B&ngi&h lfaidu: (a) Will the Secretary for Posts and Air 

please state whether the Director General, Posts and Telegraphs, to whom a 
memorandum was addressed on the 4th February, 1942, made the only proposal 
to increase the outstation allowance for Railway Mail Service as a result of his 
consideration of the suggestions in the Memorandum? 
(b) If there were also other proposals, what were they, and -why were they 

not considered by Government? 

Sir GUl'1lD.&th Bewoor: (a) The Honourable Member is presumably referring to 
the memorandum from the postmen and lower grade staff of the Madras Circle, 
which was placed before the Director-General, Posts and Telegraphs, when he 
visited Madras on the 4th February 1942. If so, I would refer the Honourable 
Member to the reply given to part (a) of his starred question No. 326 on 14th 
November 1944. 
(b) The other proposals contained in the memorandum related .to a variety of 

subjects. These were duly considered and disposed of by the DIrector General 
to whom the memorandum was addressed. 

INADEQUATE STRENGTH OF POSTMEN AND LoWER GRADE STAFF 

285. "'Mr. G. Rangiah lfaidu: (a) With reference to the answer to starrad 
question No. 329, dated the 14th November, 1944, that the increase in t.he 
minister:al staff above the rank of Postman was on account of increased busi-
ness, will the Secretary for Posts and Air please state whether the increased 
business entails increased work on the Postmen and lower grade staff also? 
(b) What was the strength of the lower grade staff in 1925 and what is their 

present strength in the Madras Circle? Will Government please take necessary 
steps to augment this strength? 
Sir Gurunath Bewoor: (a) Yes, but not in all cases nor in the same proportion. 
(b) The strength of the lower grade staff (including Postmen) in 1925 was 

9,677 and in October 1944 it was about 8,656, but I must explain that the 
decrease is due to a big reduction of over 1,500 in the number of runners who 
are included in Lower Grade Staff as a result of numerous Runners' Lines having 
been replaced by motor mail services. There has actually been an increase of 
about ten per cent. in the number of Postmen and other inferior servants ex-
cluding Bunners. The staff of all classes and categories is increased  from time 
to time as and when justified. 
Prof. N. G. Ranga: How does it compare with the increased amount of 

work; that is being carried on by these people? 
Sir Gurunath BewO()r: I mentioned that the staff of all categories and classes 

is increased from time to time as and when justified. There are certain standards 
laid down in the Department according to which as the work increases the 
staff is increased. 

ALLOWANCES -PAID TO CLERKS BUT NOT TO POSTMEN AND LOWER GRADE STAFF IN 

MADRAS POSTAL CIROLE 

286. *Mr. G. R-angiah Naidu: (a) Wit.h reference to the answer to starred 
question No. 330, dated the 14th November, 1944, that such allowances as co~
pensatol';V allowance, etc., are admissible t.o Postmen and lower grade staff, will 
the Ren·c.tRr;v for Posts and Air please stat.e the places in the Madras Circle 
>mel tIlE' mte at whieh the allowance is paid to clerks but no~ paid to Postmen 
and low('r crade staff? 
.. (b) ~~~t ,u€ the places in the Madras Circle and the rate 'at which the 
'lHO;': l11~:' if; pflirl bolh to clerks and Postmen and lower !.Trade staff, separatel:v? 
, iC) It the nnswer to the above reveals invidious clistinction between the 
clerks mld the Post.men and the lower grade staff, will Government take n.eces-
sary steps t~ remedy the anomaly? • .. -

.~ 

• 
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Sir GUl'UIlatb. Bewoor: (a) and (b). The information asked for by the 

Honourable ;M;ember is given in Appendix 10 of the Manual of Appointments and 
Allowances of Officers of the Indian Posts and Telegraphs Department (2nd 
Edition), a copy of which is available in the Library of the House. 

(c) These allowances are sanctioned on the merits of each case with referenc" 
to the scales of pay, conditions of service, and other relevant factors in r~s ect 
of each class of employee and the question of invidious distinction qr anomaly 
does not therefore arise. 

Prof. N. 'G. Ranga: Are efforts made to review the conditions under which 
the lower grade staff and postmen are employed and also whether the various 
allowances are given or given at a lower rate? 

Sir Gunmatb. Bewoor: I mentioned that these allowances are sanctioned on 
the merits of each case with reference to the scales of pay, conditions of service, 
alid other relevant factors. 

Prof. N. G. Ranga: In regard to those relevant factors and conditions of 
service, have any efforts been made to review the conditions of service under 
which these men are being employed because it is - a universal fact that they 
have been paid extremely low salaries. 
. IIr •. President (The Honourable Sir Abdur Rahim): The Honourable Member 
IS argumg . 

. Prof. N. G. Ranga: Has any effort been made to review the conditions under 
whICh these lower paid officials are employed 'I 

Sir q.urunath Bewoor: Reviews are always made, whenever representationH 
art;) received. 

LEAVE RESERVE CLERKS IN POSTAL DEPARTMENT 

287 •. "'Mr. G. B.angiah Naidu: (a) Will the Secretary for Posts and Air 
please state whether there ~s a c!"tegory of leave reserve clerks in the Postal 
Department? If, so, what IS their percentage to the total strength of perma-
nent clerks? 

(b) How are they distributed to each office or are they stationed at central 
places und deputed to act for incumbents proceeding o~ le~~e? . 

(c) Will the Honourable Member conSIder the adVlsabIhty of creatmg a 
category ·of leave reserve for Postmen and lower grade staff? 

Sir Gurunath Bewoor: (a) The reply to the first part is in the affirmative. 
The percentage varies in different branches of the department. 

(b) The arrangeJlll:'lIt is as stated in the latter part of the question. 
(c) No; as substitutes are employed when such officials proceed on leave. 

E)xATION OF BASIC PAY DEMANDED BY ALL-INDIA POSTMEN AND LOWER GRADE STAFF 

t288. *)[r. G. Rangiah Natdu: With reference to the answer to stnrred 
question No. 333, dated the 14th November, 1944, that there is no difference 
in the nature of duties performed by the old and the new entrants, to Postal 
Department, does the Secretary for Posts and Air propose to abolish new scales 
of pay introduced in 1931 and fix the basic pay as demanded by the All-India 
Pop-tme)l and lower grade staff? 

Sir Gurunath Bewoor: No, Sir. 
NEGOTIATIONS FOR CONFERMENT OF UNITED STATES CITIZENSHIP ON INDIANS 

SS9 •• 'lIr. '1'. '1'. KrOOmamachari: Will the Foreign Secretary please state: 
(a) at what stage the negotiations for conferment of United States Citizen· 

ship on Indians now are; and 
(b) whether no progress has been made in the matter due to the indifference 

of the Indian Agent-General in the United States of America? 
Sir Olaf O&roe: (3) The attention of the Honourable Member is inT'ited to 

the reply given by me on the 8th February 1945, to question No. 3 tabled by 
Ssrditl' Mangal Singh. 

tAnllWer to this question laid on the table, the questioner hav:ing e.~ austed his quota. 
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(b) The Government of India deny thio suggestion. On the contrary the 

Agellt-G03nero.l hail continued to repres6nt with marked initiative and in un-
mistakable term.s the importance as ~ e overnmen~ of India see it of early 
legislation to enable Indian!: to acquire citizenship rights in, and rights of entry 
into the United States. 

Mr. T. T. Xrislmamacha.ri: May I ask the Honourable Member if he re-
members, it, answer to tha ques+,ioll he referred me to, he spoke of the inclina-
tions of the Agent General. Are the inclinations favourable to press the claims 
of Indians generally,! 

Sir Olaf caroe: 1 could not hear what the Honourable Member said. 
Mr. T. T. Xrishna.m.achari: The Honourable Member said, in reply to the 

question he referred me to, something about the inclinations of the Agent Gen-
eral. Are th,)!:\t) inclinations favourable to pressing the claims of Indians gen-
eraH]? 

Sir 01&1 Caroe: Whose inclinations? 
Jlr. T. T. Xrishnamachart: I think I heard him say something about the 

Agent General"s it!clinution!l? 
Sir 01&1 Caroe: Of course the inclinations are favourable. Why should- they 

not be? 
Xr. T. T. ICrishnaDlacha.ri: I asked a quetsion. I do not expect a question 

in return as u reply. 

UNS'rARRED QUESTION AND AN"SWER. 
DISAPPEARANCE OF A POSTAL CASH BAG IN PESHAWAR 

7. Sa.rdar Sant Singh: Will the Secretary for Posts and Air please state if 
a postal cash ba~ containing Es. 1,500 disappeared in Peshawar? If so, which 
official was responsible for it? 

Sir. Guruna.th Bewoor: The reply to the first part is in the affirma.tive. As 
regards the latter pHrt., il1vestigations by the Police were unsuccessful. Depart-
mental investigations are now going on with a view to fix responsibility for the 
loss. 

SH(lH1.' NO'l'ICE QUESTIONS AND ANSWERS. 
DEARNESS ALLOWANCE TO OFFICIALS OF THE GOVERNMENT OF INDIA 

Jlr. '1'. S. Avinashilingam Ohettia.r: Will the Honourable the Home Member 
plea.se state: 

(a) whether there are any proposals with the Government of India to in-
crease or give dearness allowance to the various cadres of tho officials in the 
Government of India; 

(b) whether any dearness allowances have been recommended to officials 
receiving over Rs. 1,000; 

(c) if so, at what rate; and 
(d) to whom else and at what rate fresh allowances have been recommended? 
The Honourablt Sir Francis Kudie: (a) to (d). Certain proposals for increas-

ing the w 1r allowance and dearness allowance are under consideration of Gov-
ernment. I regret that I am at present not in a position to give any informa-
tion regarding the nature of these proposals. .. 

Prof. N. G. ltaDga: Why, Sir? 
Jlr. T. S. Avinashllingam Ohettiar: May I know when the Government 

expect to make them ublic~' • 
The Honourable Sir Francis .udif.: When a decision is reached. 
]I(r. T. S. AvinaBhUingam Ohettiar: Will Government take the decision of 

this Hou~e before they cc.me to their conclusions? 
The Honourable Sir Francis .udia: No. 
Dr. Sir Zia Uddin Ahmad: Will the Standing Finllnce Committee be 

consulted? 
The Honourable Sir Francl! J(udie: It is not for me to say so ~ 



SHORT NOTICE QUESTIONS AND ~S S 403 
Prof. N. G. Ranga: Will the HOL.ourable Member repeat his answer? 
1Ir. President (The Honourable Sir Abdur Rahim): Which anSWEr? 
Prof. N. G. Ranga: His allilwer to Dr. Zia Uddin Ahmad's question. 
The Honourable Sir Francis Mudia: It is not for me to say. 
1Ir. T. S. Avinashiling&.m Chettiar: May I know whether it is the intention 

that the Executiye Councillors should also get an extra allowance under these 
proposals? 

The Henourable Sir Francis Mudle: I am not in a position to give any infor-
mation as regards the proposals. 

WAR ALLOWANCE TO OFFICERS UNDER CONTROL OF THE SECRETARY OF STATE 

Mr. T. T. Krishnamachari: Will the Honourable the Home Member please 
-state: 

(a) whether any recommendations have been proposed to be made to the 
:SecretarlT of State in regard to the grant of war allowances to officers undf!r 
the cont~ol drawing over Rs. 1,000 per mensem; . ..... . 

(b) if the answer to the above }s in the affirmatl,ve, how ~t Will affect slmllar 
.officers under the control of the Governor General III CounCIl; 

(c) the terms Oll which these allowances will be granted; 
(d) whcth'3r any eomplementary .~? .sals are b.eing considered in regard to 

<>fficials drawing Us. 1,000 and below III supersessIOn of the proposals placed 
before tlle Standing Finance Committee on the 31st October, 1944; if so, what 
thev are; 

"(e) whether any change is proposed as a consequence in the existing dearness 
.alk.wances. and 

(f) whether it if; propO€ed to place the proposals before the Standing :Finanoo 
Committee for its coneurrence; if not, why not? 

The Honourable Sir Francis Mudie: (a) to (f). I would refer the Honourable 
:Member to the 811SWf:r I have just given to the .previous short notice question 
by Mr. T. S. l . in~ i nglim Chettiar. 

Mr. Muhamml&d Nauman: What extraordinary objection is there in making 
the propo;;als known to us? Is there any secret behind them? Is there f:ny 
<Iesign underlying t ;~ proposal13 which Government is shy of disclosing at ';tiis 
stage? 

_ Honourable Sir )'rancis Mudie: The only reason is that the ro o~als 
are\m5t-. :vet read". 

Mr. Muhammad Nauman; There are some proposals ill the mind of tlw 
Honourable Member. Why is he shy of disclosing them to the House? , 

·Mr. T. T. Kri&hnamachari: With reference to part (d) of the question, ma~ 
I ask the Honourabl-:l Member whether the file in regard to these proposals was 
started immediately after the 31st October, 1944, after sanction was given by 
the Standing Finance Committee to the grant of war allowance to people (lraw-
ing Rs. 1,000 and below? 

The Honourable Sir FranCis Mudie: I do not remember whp,t part (d. is. 
Mr. T. T. Krishnamachari: Part (d) is before the Honourable Member. 
The Honourable Sir Francis lIIudie: I would refer the Honourable Member to 

the answer I have already given. 
Mr. T. T. ris na~ac ~: The answer doe~ not cover my question et '~r 

the file was starteu nnmedlately after the war allowance sanctioned by the 
Standing Finance Committee on the 31st October, 1944, to officers dr~ ing 
lts. 1,000 and below. 

The Honourable Sir Francis Mudie: I do not remember when the file started. 
Sir Muhammad Yamin Khan: When does the Honourable Member think 

fohae l:j.,; prcposals will he ready? 
Mr. N. M. Joshi: Aft0r the Assembly Session is over. 
'The Honoura.ble Sir I'rancis ltIudie: No, thev will be ready before the 

Assembly is over. v 

lIr. T. S. Avinashfiingam Chettiar: Mav I know whether any provision has 
been made in the Bu&get for these allo an~es? 
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The Honourable Sir Francu. .udie: No provision has been made. 
Mr. T. T. Krisbnamachari: Mav I ask how the Honourable Member is able 

. to reconcile the answer given bv him to the short notice question today with 
the anSWf'r which he gavE; yest€rday. when an adjournment motion was sought 
to be moved? 

The Honourable Sir Francis .udie: The position is the same. 
Mr. T. T. Xrishnamachari: In view of the Honourable Member's reply to the 

short notice question today is not his acceptance of these short notice uestion~ 
a mere farce? 

Prof. N. G. Ranga: May I know whether the Finance ~ 1ember was consulted 
to see if he agreed wi th these proposals? 

(No answer was given.) 

AMENDMENT TO COORG MOTOR VEIDCLES RULES; 
The Honoura.ble Sir Edward Benthall (Memb·ar for Railways and War rrrans-

port): Sir, I lay on the tc.ble a copy of the Notification No. 2JRF-243J44, dated 
the Brd January, 1945, relating to an amendment of the Goorg Motor Vehicle&-
Rules, 1940, under sub-section (3) of stction 133 of the Indian Motor Vehicles 
Act, 1939. 

THE CHIEF COMMISSIONER OF COORG 
NOTIFICATION 

No. 2/R.F. 243/44, dated Mercara, the 3rd January, 1945 
In exercise of the powers conferred by section 41 of the Motor Vehicles Act, 1939 (IV .f 

1939), and the notification of the Government of India, Deparlmen.t of Communication No . 
. B. 60, dated the 28th June 1939, the Chief Commissioner is hermy pleased to make the-
following amendments to the Coorg Motor Vehicles Rules, 19110, issued with his notification 
No. R.F. 43/121-39, dated the 26th March 1940 :-

Amendment. 
(1) In Rule 3O(a) after the words "Provincial Governmellt" add the· following :-
"A certificate of fitn'3S8 issued by a competent authority ill the Prcyince of Madras shall 

be deemed to be a certificate of fitness granted under this RUle:' 
(2) In Rule 3O(g) delete the words "Either" and "Madras 'or"_ 
2_ The amendment hereby made shall be deemed to have been made to have come illt~ 

force on and from the 1st January, 1945_ 
K. CHK.'GltPPA, 

Chief C01l1milllliOlleT_ 

RAILWAY BUDGET FOR 1945-46 
The Honourable Sir Bdward Benthall (Member for Railways. and War 

Transport): Sir, the figures which I am about to disclose in presenting t.he-
Railway Budget for. 1945-46 are, judged by pre-war figui'es; phenomenal; but 
i'J is of still greater importance that they reffect the s.ucces& of the railways 
in performing the task laid upon them. 

The pa.st year 
2. Assisted by the welcome absence of serious natural disasters iil the shape 

of floods and cyclones or man-made hindrances to movements, perfonnance-
has shown a satisfactory improvement. The Bombay explosion caused a small 
amount of damage to the railways and dislocated traffic in the Bombay ares. 
for some considerable time but this and a series. of minor flood·s, unlike the 
misfortunes of the two previous years, had no major effect upon the carrying 
or t:ul"Ding powers of the railways. In the first 8 months of the year the-
railways loaded 71 per cent more wagons aud carried nearly 2,000,000 t,on& 
mOl'e gO.:>ds than in t ~ same period of tne previous year. Goaching traffic, 
judged by earnings, showed a remarkable iilcrease of some 30 per cent, spread 
over all railways. 'l'he heaviest regional increase in goods traffic has, ~  course,. 
been on the lines of communicationB to the Burma front where rol1mg stock 
was eoncentrated and where we had the invaluable assistance of our American: 
friends over a large section of the· metre gauge; but other railways less fortu-
nately placed have also shown ereditable increases. Continuous efforts tt.re 
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being made to speed up traffic aud expedite the turn round of wagons- hut 
several fadors have tended to offset further improvements such as the more· 
stringent operation of the priority s~ stem, the longer delays at termina.ls 
resulting from war conditions und the quality of :!oal which in some areas-
particularly has led recently to frequent engine faHures and consequent dis-
location of traffic. Considering the increasing ·difficulties under which railways 
haye been working, the statistics of operating efficiency have been fairly well 
lIlaintained. 

The Uivil and Military load 
B. The military operational demands have been met to the satisfaction of 

the· Service Chiefs. The expansion of capacity on the Lines of Communica-· 
tiou to Assam has been in excess and in advance of the target and over the relst-
of the Indian railway system military movements generally have had a higil 
degree of priority which has enabled military programmes, with the inevitabl~  

minor hitches, to be carried through. 'fhis must be attributed not only to the 
good work of the Railway and Priority authorities but also to the close co-
operation of the Se,:,vices. A notable example of this is the work of the Panel· 
in Calcutta which regulates not only the military lift to the front but also the 
civil supplies to Assam and East Bengfl1. The special thanks of the Railway 
Department are due to General Lindsell, Principal Administrative Officer, 
General Headquarters, and his British, Indian and American colleagues for 
t ~ir help and support. 
On the civil side essential programmes have, on the whole, been successfully· 

l'arried out, though many trade movements of low priority have been of neces-
sity held up. The  machinery established by the :E>riorities Branch of t ~  

War Transport Department has functiotted with increasing smoothness and 
efficjency largely owing in the same way to the closer co-operation established 
with other Departments of the Government of India and with Provincial Gov-
ernments.  Particular mention may be made of the inter-provincial distn"bu-
tion of food grains and sugar in association with the Food Department; of the 
distribution of cotton cloth in co-operation with the Textile Commissioner and 
the Industries and Civil Supplies Department; and of the movement '>f 
timber, iron and st~el and cement  under arrangements with the Supply 
. Department. In the case of many other major commodities, there has been 
progress both in distribution and in collection of raw materials combined with 
~conomy in transport by means of zoning and rationalisation. As regardlol 
fo(,dstuffs in particu!ar, there were local shortages of particular commodities 
from time to time in certain area~ due to congestion of traffic but these were-
on a greatly reduced scale owing to the improved system of distribution and· 
thc railways can claim with satisfaction that in 1944 nobody in India went 
short of the necessaries of life because of failure of rail transport. 
Goal supplies for the railways have been a continual source of anxiety o i~g 

to the low coal raisings. A vigorous campaign of fuel economy has been 1Tl 

force and one of the steps taken has been the closi::J.g of numerous stations. On 
one occasion the curtailment of passenger services for a short period was 1\180· 
necessary. Railwav coal stocks are at a dangf}rou!!ly low figure and must 
be increased. The'demand for wagons for coal loading for the year was on R 
sliahtlv reduced scale and bas been a particular cause of watchfulness by the 
'~gOl~ Interchange Control. Over the year, however, all coal offered was-
moved. Reduced coal raisings during the later months of the year as usual 
afforded a temporary chance to catch up arrears. ~  movements of ~t er go~~ 
but with the coming of the present good co~l ralslllg. sea~ 1' and WIth heav.ICr 
demands for traffic and particularly a. large lllcrease l~ mlhtary traffic a perIOd 
of g-reat wagon stringency· is likely to ensue .this sprmg and to last at least 
until substantial deliveries of wagons mature III the second half of the year. 
III order to interest the public in the difficulties and achievements of t?e 

railways we are holding n ail a~' Exhibition at New. e~ i ~tatio~ in tt1:o 
beginning of March and I hope Honourable Members will gtve It theIr headj 

patronage. 
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(Jonst1'uctional work 

4. The magnitude of the work accomplished by the Engineering Departments 
12 N of the railways to increase the line capacity and to supply military 

. OON depots and airfields is not generally appreciated. Since the war 
. began over 1,400 miles of military sidings have been constructed, 70 miles of 
-permanent and 153 miles of temporary sidings for airfields, 21 miles of new 

. single line and 400 miles of doubling or quadrupling have been completed up 
to the end of January 1945 and the programme is by no means finished. In 

"audition 198 crossing stations, additional loops at 174 stations, lengtliening of 
loop at 145 stations and remodelling of 30 large station yards have been com-

·pleted. In all some 3,500 miles of track material have been arranged for 
(including 1,205 niiles for overseas) so that in spite of the difficulties arising 
from shortage of materials and labour and tpe pressure of every day mainten-

; ance work, the engineering departments have succeeded in providing the 
. ·equivalent of a good sized railway system with a speed and reliability of 
. which, considering the circumstances, they .may well be proud. 

Pasllenge1" t,.aifjiG 
5. As foreshadowed last yEar, the upsurge of passengers has continued. 

'.Some 10,000,000 passengers more were carried monthly in 1944 than in 1943 
.and 25,000,000 more are now being carried than in 1942 in spite of the relative-
ly small increase in war activity of which the figures of coal consumption and 
';l'ail movements of goods are a good index. 'fhis ~.ct, coupled with the com· 
·.paratively large percentage increase in upper and inter class passenger traffic, 
, demonstrates beyond doubt that apart from military passengers the increase i~ 
travel is due to the increased availability of money. The publicity campaign 

· -to l'estrict travel proved largely fruitless and expenditure. on this has been 
heavily reduced. Certain other steps which were discussed by the Central 
Advisory Council for Railways have been taken, notably the promulgation of a 

· new Defence of India Rule No. 85-C, to provide police help to railway servants 
.-to prevent travel on foot-boards, the restriction of travel by Mails and Ex· 
'presses to journeys of not less than a certain distance, the encouragement of 
bus services in congested areas, and stricter measures to combat ticketless 

-travel. Special military leave trains have been run to reduce the military 
· demands on the space available for the public and further extension of this 
practice is under consideration. Vigorous efforts to improve the lighting, 
'fitting, and cleanliness of trains have been and are being made but thefts of 
-'fittings have reached phenomenal proportions, any brass work is systematically 
stolen and the wastage of electric light bulbs is of such dimensions that im-
ports and local manufacture in spite of pressure for priority are unable to 
mpet more than 50 per cep.t of our demands, while the intensive use of stock 
makes it difficult to service the carriages to pre-war standards. Continuous 
-effOl·ts are, however, being made by all railways to improve conditions and 
'we have renewed assurances that the electric bulb supply will soon be on a. 
more satisfactory basis. ~ e only cure for the present congestion is to increase 
'pMsenger services, but it is impracticable for the railways to apply this .J'emedy 
effectively owing to the demand for coaching stock for the transport of Armed 
Torces. the shortage of supplies, particularly of timber, for constructing new 
conches, and finally the coal shortage which necessitates the conservation of 
cOM in whatever ways are possible. In spite, however, of the shortage of 
materials all po!\sihle efforts Rre being made to brin~ into service every coach-
in~ vehicle which can be made to run and to construct more c6aching stock, if 
'necessRry of inferior waltime specification, in order to relieve the pressure. 

P08t-war -plans 
6. Good pro,.,aress has been made with the deta·i1s of the post-war plans which 

we!'t\ discussed bv the House during the last Budget Session. A tentative pro-
2Tsmme of construction of new railways has been prepared in consultation with 
1?l'Clvincial Governments. This can be put into operation at reasonably short 
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notice and will keep the railways occupied for several years. Standards for 
improved rolling stock and plans for amenities for third class passengers and 
st.aff are being finalised. As regards the manufacture of locomotives and 
boilt'rs in India, it is hoped to complete the agreement with Messrs. Tatas 
at an early date and to hand over the Singhbhum shops to them on April 
1st, 1945. With assistance from the Tata Iron and Steel Works and from the 
East Indian Railway it is planned to produce 100 boilers within 15 months of 
that date which, even if not fully achieved, will afford substantial relief owing 
io the late deliveries of boiler orders from overseas. The Jay-out and equip-
ment for the manufacture of locomotives at Kanchrapara under State manage-
ment are also being finalised and sufficient progress has been made to ena?le 
orders for certain heavy machinery to be placed so as to prevent any -avoId-
1lbl. delay in commencing manufacture as soon as the works have been remo-
delled after release from their war functions. Proposals for an overhaul of the 
rating system and for a regrouping of railways are in hand but nothing useful 
can be disclosed at the present juncture. A Comm:ttee has been set up under 
the chairmanship of Mr. John Sarg~nt to examine the question of encourag-
m.g tourist traffic after the war both by Indians and by tourists from overseas. 
Generally it is safe to say that railway plans for post-war reconstruction sre 
as well ahead as or in advance of those of any other department of Govern-
ment. 

As regards the f,luestion of road-rail competition, Government have very 
l"ecently had the advantage ~  a full discussion of the post-wllr problems at 
map-tings of the Transport Advisory Council and of the Policy Committee on 
Tmnsport. . These bodies were unanimous that effective co-ordination is essen-
tial, although there is, naturally, still some difference of opinion as to the best 
methods of achieving it. Government are approaching the problem in the post-
war period in the light of the advice tendered by those two bodies, and from 
the point of view of securing the utmost productivity of all forms of transpnrt 
OD n basis of rationalisation with the maximum possible co-ordination between 
the various transport media. In particular they seek to secure a close co-
ordination ·between railway and road interests, whether the latter be those 
of road-operating companies or of Provincial Governments who may in future 
participate in road transport operation. In order to regulate competition, they 
seek. within the general framework of the Motor Vehicles Act, to secure that 
~olltrol of fares, routes and traffic on roads shall be exercised in accordance 

with principles to be agreed upon between the Centre and the Provinces, such 
control to be exercised through Provincial Transport Alithorities. A still closer 
community of interests will be sought, where possible, by the railways nego-
tiating financial participation in road transport companies where the Provincial 
Government concerned is prepared that they should do BO. In short t.he 
Central Government are wil1ing to consider any methods of securing the joint 
interests of road and rail development and to accommodate the means of 
co-ordination so far as possible to the policy found to be most suitable to the 
varying needs of Provinces. This policy appears to be suited to the prevailing 
connitions and to be best calculated to result in a rational, rapid and pros-
perous development of internal transport. This would allow for further deve-
lopments in the direction of the organisation of "1."oad transport through public 
'ltility corporations should that be accepted by the Central and Provincial 
Governments of tomorrow as the goal to be aimed at. In the meantime road 
trnnsport services are being organised to a o~d relief on congested sections ,md 
to encourage movement of essen'tial supplies. 

Rolling stock 
7. The Wedgwood report in 1937 expressed the view that the Indian Rail-

way'" had an excess of engine.s. It must be remembered, however, that they 
were then regarding the problem solely from the point of view of economv iu 
normal peace time conditions and in pre-war days there was regularly a short-
age of wagons during the busy season, as the result of maintaining only Ii 
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minimum stock, which was said to have had some hampering effect on indus--
try. The war has shown that the railways have been much handicapped b¥ 
thp. shortage of power and wagons. As the result of pre-war economy no less 
than 29 per cent. of India's locomotives are now over 35 ,)o·ears old, but all 
serviceable rolling E'tock has had to be kept in operation, often at a high cost 
in repairs and in efficiency in order to meet the emergency. As soon there-
fore as the Japanese aggression showed in 1942 that an increased burden wouid 
fall on Indian railways, orders were placed for engines abroad and for wagons 
in India to the maximum capacity of the Indian wagon industry. As the-
mounting military load on Indian railways became evident, combined with the 
heavy wear and tear on existing stock, it became necessary, with the approval 
of the Standing Finance Committee for Railways and al? reported in my last 
tw(' budget speeches, to increase the orders and, owing to the fact that the 
Indian wagon industry was already filled to capacity, to place in addition large 
orders for wagons overseas. The total stock ordered for use in India since 
1942 has been 937 broad gauge engines, 415 metre gauge engines, 46,734 broad 
gauge wagons, 12,481 metr~ gauge wagons of which 17,934 broad gauge and 
66j metre gauge wagons have b~en ordered in India. The liabiIi-ty for the 
COl'lt: of the metre gauge engines and wagons is a matter which is still under 
discussion between the Railway and War Departments. Of these, 255 broad 
gauge engines, 334 metre gauge engines, 4. 2~ broad ~auge wagons and 8,700 
melre gauge wagons were in service by the middle of January 1945. In !ldill-
tion to this, metre gauge engines and wagons sent ... overse3s from the Indian 
railways in the early part of the war are now being returned in consideraQ!e 
numbers. It is expected that the whole of the orders from overseas will Ije 
in service by the early part of 1946 and the latest order for 10,000 wagons 
la~ed on the Indian industry is now'RC'heduled for deliver~' in ]946 or earry 
1947. 
The orders placed are by nermal pre-war standards immense but so was ~ e  

emergency which faced Indian railways. It is no secret that the situation bas 
beell one of great anxiety for the last two or three years. It has onh-been 
b~ the narrowest of margins and with considerable delays that the railways 
have succeeded in moving the requirements of the Sen'ices in addition to the 
people's food and the raw materials and products of industry. :Much less 
essential traffic has not moved at alL The military load planned for the rail-
way!' in the ensuing year is higher than ever and for this reason and in order 
to safeguard essential civil movements, a resolute attempt had to be made 
to p!ace the rolling stock position on  a sound basis. There was, of course, no 
time for a leisurely_purchase in the cheapest market and at the cheapest time. 
We had to act vigorously. There is no doubt that the timelv arrival of metre 
gauge engines and wagons played a significant part in the ~ictory of Imphal 
and the replacements and reinforcements which broad gauge railways have 
received, though relatively small hitherto, have just turned the scale in main-
taining the civil life of the country. In a few months when wagons come 
rolling in, we hope to be in a happier pORition altogether to supply tbe war-
tim£' needs of the country for the movement of goods and subse uen~ly, after 
making allowance for the necessity for overtaking arrears of maintenance and 
for p. returp. to more normal operating methods ·Involving better service to the 
rmhlic, to be in a better pO!'lition to meet also the high hopes of post-w.ar 
industrial and agri·eultural expansion. 'J'he puhlic will, however. natmallv oe 
anxious, with -lin eve to the futme, to know what win be the effect of thef:e 
deliveries of rolling !ltock on the Indian locomot·ive and wagon industries. 
There is no difficult-" in giving nn assurance on this point. Tn the case of 
locomotives. the deliverier4 will barely repllu'f the overll~e l()('omotives which 
oUl!'ht to be scranped and no proviRion at all hfls been made for deliveries 
of passenger engines so that there is no doubt that there will be plenty of 
Ol'dels, available for t,he new locomotive worb which are heing estahlished 
provided funds are C'onserved for the uroo~e. Tn the ('ase of wagons our 
-present. oroerfil. have hili! the effect of anticiTloting fnture demandc; t.-'l some 
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extent and will provide for some overall increase in our stock, but in the 10 
ye~ from 1945-46 an averag~ of 5,400 wagonS will become overage each year 
agamst an average of 480 whIch were still due rep1acement in the previous 10 

J'ears. There, therefore, appears from the technical aspect to be room from 
1947 onwards for ~agon orders on the Indian industry in excess of the pre-
war ~verage. It will also be necessary to initiate a programme for the recons-
tructIOn, . to conform to Indian standards, of the wooden bodies of certain stock 
of war tIme spe?ification received from America and there is the possiBility. 
of the wagon bUIlders undertaking the provision of coaching stock of all-steer 
construction. 

Finance of Rolling Stoch and War Works 
8. According to the priRciple adopted in IndIan finances, commercial depart-

ments of the Government of India bear the full cost of capital assets acquired 
whether under Lease-Lend terms or otherwise. The Railway Department is 
not therefore concerned with the arrangements made by the Government of 
India in the Finance Department with the United States of America. The 
effect of these large purchases on the finances of the railways must clearly he 
abnormal, especially since they have been made at war prices and in some 
cases the stock delivered has been below Indian standards. Fortunately the 
railway;; have been and will, we hope, e:ontinue to be. able, aided by this 
additional equipment, to offset these abnormal charges by earning abnormal 
profits which the Government propose to allocate in large part to paying for 
the abnormal cost of war purchases and the cost of works undertaken for war 
purposes, costs which would be ft charge against the War ·budget but for the 
fact that Railways are a commerical department. I will now . proceed to des-
mibe the special measures which Government have decided to take to bring 
the above principle into effect. 

The amounts expected tc be spent 'on locomotives and wagons in the 'four 
vears 1943-44 to 194()-47 will be about 94'75 crares. If this expenditure is al-
located under the -ordinary rules, there would be a debit of 16 crores to capital 
and of 78~ crores to t.hc Depreciation Reserve Fund. The figures of expendi-
ture incurred on works are not so striking, but they are, nevertheless, substan-
tial. The application of the ordinary rules would result in some degree of over-

capitalisation and a very serious depletion of the Depreciation Reserve Fund, 
which wouB be crippled thereby for future renewals programmes, more especial-
ly those of the immediate post-war period. 

To deal first with the worl,s it has been decided that all works of general 
traffic utilitv executed at the instance of the War Department to meet the ne·3ds 
of war tim~ military traffic will be charged to military estimates and the 
Railways will pay interest and depreciation at agreed rates sub ec~ to the ar-
rangement being reviewed at the end of one year after the war. This arrange-
ment will give a considerable measure of relief to Railway capital. In addition 
there are numerous other works such as military sidings, depots, etc., construct-
ed for the sole use of the War Department. The costs of such works are shared 
between the Railways and the War Department according to .certain prescribed 
code ruleo:;. Although the Military sidings, depots, etc., constructed during the 

'war should be treated as temporary, the Railway snare of the cost, which is 
estimated at abollt 3 crores, has been charged to ('apital. It is now proposed to 
tran"far this expenditure to or in~ exnenses in accordrlTIce with the principles 
of allocation or temporary Railway works. As regards other important Capital 
and Depreciation Fund works for purely railway purposes, we propose that 50 
per cent. of the expenditure incurred Rfter 1942-43 should be debited to working 
expense'; in vipw ()f the bi2'h co!'<t. of these works resulting from the war. Under 
this head, we havt' for the present made fI nrovision of l' 50 crores to cover the 
expenditure for which particulars are available. 

I 
The rolling stock present;; a mnch greater problem hath in intricacv find 

magnitJde. we fife, however, able to solve ihis problem by making a chRnge 
in the rules of allocation as a temporary mef1sure for the period of the war. All 
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rolling stock will be treated as being 011 re ac~me~t accoullt .. ~der the exist-
ing rules a newLy acquired wagon. or locomotIve IS compared. WIth ~ e corre~
ponding unit that is treated as ~av llg been .re a~ed. If there IS an~ mcrease in 
t ~ capaeity of the wagon or III the tractIve e~ort of the. locomotive the ~o
portionate cost of such i!w_rease is debited t~ capItal. The lllcreases t~ eapa01ty 
thus Illade rCllder !Oc.,ue waEons or locomotives SUpHf1uouS, alld theIr eost at 
original prices is credit ell to capital by charge to Depreciation Fund_ T~ere 
may actually be 110 illcreU£.e in total capacity but t er~ ~ould be ~ net de~lt t.o 
capital becan·,e on indh,idual unit basis the cost of lllcreases m capaCIty IS 
charged to Capital at present day high prices while credit is afforded at original 
prices. We now propose that a charge to Capital ~ ould be raised only. whe.n 
the total capaeity of wagons or th.e aggregate tractl ~ effort .of lo~omotlve.s IS 
increased on any railway 'lflel makmg allowanee for dIfference m estmlated hyes 
{)£ the old and the new stock. If under this new rule allY debit is involved to 
capital we propo<;c to apv1j a suitabLe formuLa to write off the eLement of excess 
war time costs by debit to working expenses. Actually under the programmes 
so far sanctioned there is no increase in the aggregate tractive effort of locomo-
tives while the increase in the aggregate wagon capacity is very smalL 
In res e'~t of the chargt> to the Depreciation Reserve :Fund we propose with 

the approval of the Standin~ "Finance Committee to adopt the following 
measures ;-
(i) debits to the Fund will be limited t.o the amount accumulated therein for' 

the items that are treated as replaced; 
(ii) the di ~re l :e between the acclIlJlulutions in the Fund :'md the origin'll 

cost of the items treated as replaced will be found from the Raihm:v Reserve_ 
This differellee represents the arrears of depreciation which as provided for cy 
the: Conveut;ull of 1924 form an appropriate charge on the Railway Reserve; 
(iii) the balance will be charged to working expenses. 

lrr~marisin~ the finnllCi!1l re&ults of these proposals in 'respect of wagons 
and locomotives, the charge to Capital will be about a crore; that to Deprecia-
tion Fund will be reduced from 78i to 22 crores; there would be a withdrawal 
of Rs. lot erore~. iron, tht ~il ay Reserye and a sum of 61t crores will be 
debited to or ill~ (·xl'ense.,;. Adding 3 crores for Military sidings, depots, etc., 
and 1t crores for works the particulars of which are available, the total amount 
that is proposed to be debited to working expenses is Rs. 66 crores of which 24 
crores will be accounted for in 1944-45, 30 crores in 1945-46 and 12 crores in 
1946-47. 

Capital lind Depreciation Fund, 1944-45 

9. Havin~ explained this background, I turn to the capital and depreciation 
expenditure ill +h3 curreht year. When I presented the budget last veal' I esti-
IIIated nn expenditure of 52'22 crores, 28'7 crores chargeable to 'capital, 23 
crores to t.he depreciatioll fund and 52 lakhs to revenue. During the course of 
the ye~r We arranged to terminate the contract of the Bengal Nagpur Railway 
by paymg 4,·8 crares of which 4 croreR will be charged to ca.pital and 80 la.kh8' 
r~ resenting compensation for losS' of profits to working expenses. Tll parentbe-" 
SIS I must observe that the acquisition of the last big Company-managed Rail-
way by the State is an event which in peacetime would have  heen a 'source of 
more than passing'· comment., and in war time has been a notable achievement 
having regard to the volum€-of other work Under suspense we anticipate an 
increase of l' 85 crores while the estimate for released material is now l' 77 
crores against the uriginr..I expectation of.4 crores. Due to delay in the final 
se-ttiement with Liquidators of the Bengal and North Western and RohiIkund 
and Kumaon Railway,::; we !expect a bigger throw forward from 1943-44 and the 
expenditnre now expected is 1'25 crores against the budget provision of half a. 
cr~re. ThiR additional expenditure has been more than counter-balanced by the 
rehef afforded as a result of the measures I have outlined above for the avoidanc& 
of ove~-~a itali~ation and the protection of the Depreciation Fund. Against! 
the ongmlll eshmat'l of 52'22 crores we now expect to spend 56'24 crores, of 
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which 12·3 crores will ue charged to depreciation fund; 20,84 crores to revenue,. 
2'17 crores to railway reserve and ~O,93 crores to capital. 

('uJlital and Depreciation Fund, 1945-46 
10, For 1945-46 our total demand for expenditure chargeable to Capital and 

Depreciati.m Fund is a~ crores of which 22t (;rores will be met from the Depre-· 
cillti'.m Fund. ;~ ll'o v~e t(' pUl'l:hase three Railways-Podanur-Pollachi, 
Jac.obabad-Kashmore and the ibru-Sadiy~-at the aggregate cost of 2'83 croreEl 
of which 2,26 crore8 will be charged to capital. Our works programme is for 
an e ~ilditl 1 e of 15'92 l:I' I't:~. After making :l lump sum cut of about 20 per 
cent, we have provided 12'6 Cl'ores, 5 '4 crm'es chargeable to C1lpital and 7 ,2 
crores to depreciation, Our total rolling stock programme for 1945-46 is 72,60· 
crores, but to provide for throwforwards fOl' the next year we have made a lump 
sum (Jut of 25 per cent leavin(!" the net provision at 54 crores, of which 30 Ilrores 
will be chargeable to revenue, 5,8 crores to railway reserve, 15,9 crores- to· 
depreciation fund and 2'3 _crores to capital. Our suspense balance is likely to 
increase bv abOut S ('rores but we expect a credit of 4 crores, Ii crores for 
released materials and 2t crores fOr dismantled lines and abandoned assets, 

Accounts of 1948-44 
11, I tnru now to the income. apd expenditure of the past, the present nnd 

the coming year, Beginning with 1943-44, it was estimated that the year' 
would end with a surplus of 43'77 crores, But the receipts during the last three 
months proved better by 0'93 crores €:ntirely due to passengers and parcels 
traftic while our working expenses exceeded the revised csiimate by eleven 
lakhs only, T i~ net re611\;; a~ a surplus of 50'84 crores, out of which general 
revenu.::lS receivod 37'6,1 crore8 anI} railway reserve 13'2 crores, 

Revi8ed E8timate fOT 1944-45 
,12, Our esthnate of receipts for the current year was 182 crores, Our' 

reVIsed forecast is 214'30 crores, To tbis increase of 32,30 crores 'Goods' have, 
contributed 6 crores, • Passengers' 9,36 crores, and • Other Coaching Traffic' the· 
high figure of 17'4 C),01'('S on account of more military s})(>cials and of a p.ello-
menal growth in Our parcels traffic, 

Our budget esErnate or gross working expenses including appropriation to· 
the depreciati,)u rp.serve fund was 114'28 crore8, We now expect an expendi-
ture of 147'49 crores, To make a proper comparison with our budget, how-· 
ever, we should exclude (l. sum of 24 croreR, r,~ resenting adjustments on fiC-
oount of temporal'] militer,) sidings and of works and rolling stock under the· 
vari"us decisions I have alreadv described, so that our revised estimate exceeds 
O'ur budget only by 9t crore8, This is due mainly to dearness allowance .. 
2'15 CrOll'S, additional eblf'F 1'76 crores, more expenditure on repairs and 
maintentUlce and st.ores 2'2f crores, other miscelianeous increases about 3 
crores, wbicb includes provision for 25 lakhs for wireless installations and: 
35 lakhs for road tr'lllsport services, 

Our intt.rut charges would be 94 lakbs less than our budget and our "ur-
pIns is expected to be 42'01. crores, which is tll€ result. of a surplus of 43'81 
crores on commercial lines and a loss of 1'8 crores on stra.tegic lines, 

Budget, 1945-4tl 
]3, We place our earnings for budget purposes for the next year at 220' 

crores, which is 5'7 crorl's above our revised estimate for the current year, 
Thev mav well be higber dependent upon the character of the traffic but lila 
rna.; thp.u wo.[king expenses, It is only nossible in wartime conditions to 
budget a.!). tlit~ revised est.imB.tes of t]1e current year and to make a modest· 
estimate of additional traffic wbich can be relied upon, Our estimate of ordi-
nary working expenses for the next year is 140,65 crores, out of which 30 
crores would, but for the revised procedure introduced for the allocation of 
lolliu':>' stock, have been cbarged to capital and depreciation' fund, There is 
an adjustment of about ~ crores on account of dismantled lines and aban-
doned asset~. Other IJoilli8 worthy of notice are that our coal bill will ga up' 
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.bv 1'35 croreR, our losses on working of grain _shops will be 1'39 crores more 
:than t i~ vear and our sl·sff charges including dearness allowance at present 
.Tates will "be 1'32 crores more. We have made a provision of 82 lakhs for 
road transport services. The appropriation to the depreciation fund will be 
'.17'12 crores, which is 11 lakhs more than this year. Our net miscellaneous 
receipts' art: estimated to be 3'77 .croTes, an increase 9f 76 lakhs over t ~s 
year while our interegt charges wIll be 27' 39 crores, 42 lakhs less than thIS 

·'year. Our surplus is estimated to be 36' 51 crores. 
Di8p08al of Surplu8es, 1944-45 and 1945-46 

14. I budgeted for a surplus of 42·02 crores for this year of which 31·18 
erores was the share allotted to general revenues, after meeting the loss on 
strategic lines. 

Our estimated surplu:> for the next year is 36' 51 crores (a surplus of 38'34 
.crores from ~ommercial Imes less loss of 1'83 crores on strategic lines). 

As I have alL'e..ldy explained to the House our ordinary working e}.-penses 
include in 1944-45 a sum of about 24 crores and in 1945-46 a sum of 30 crores 
which if we had continued to follow our ordinary rules of allocation would not 
:have been charged to working expenses. To enable the Railways to finance 
this special liability -and bearing in mind the needs of both the Gendl'al 
Revenu·'lS aml Rnilwa;p, Government propose that the Railway contribution 
to the General Rwenu6s shGuld be fixed at 32 crores in 194.4-45 as well as 
in 19-15-46 With the substantial improvement in our revenue position l'e-
in or~e:l by this favGurdule arrangement wit}! the general revenue we are able 
to reli~ve ,capit:;.l of the debit of 15 Cl'ores and dtpreciation reserve fund of 56i 
crores. We, however, have to be content with smaller net contributions to 
-the Railway reserve but this is not a high price to be paid for the effective 
protection that is ensured for the depreciation reserve fund and the capital 
:account. The arrangement made with the general revenues whereby the con-
iribution is stabilised at 32 crores for two years is subject. to review if the 
actu:il position next J"ear turns out substantially different from what we are 
able to forecast now: Next year we shall have the problem of providing 
ways and ·means in the budget of 1946-47 for financing the exyenditure of 12 
·crores left o:ver fNm pl'eyious years under the special procedure I have ex-
plained to the House, as also any further expenditure which it may be neces-
saIJ: to meet ~nder the principle on which that procedure is based. The 
baSIS. ~or sharmg the sl!rplus in 1946-47 will be determined in the light of 
condItIons next yenr ~t  dUe regard to any further special liabilities whiCh 
may hnv'3 to he defrAyed frOII'. Railway revenue. 

Aftp.r contributing 32 crores in each year to General Revenues we '1h311 
therefore credit to the Railway Reserve 10'01 crores in 1944~4  and 4'51 
r,rores ill 1H45-46. 

Railway Reserve 
15. The objects of the ~il ay eser 'e, as laid down by the Convention 

,of 1924, ara ~ eci ically to form reserves for securing the payment of the 
percentage contribution to 'Genera! Revenues, for arrears of depreciation, for 
writing down and writing off eapital and for the improvement of servie-es. ren-
der.::!cl to th!! public and tht reduction of rates. It is now apparent that there 
are other specific purposes for which the Reserve might have to be used, in 
particular (a) for cov~rl ~ arrears of maintenance during the war, (b) for 
covering a possible fall in prices in the inflated stores values resulting ~'om 
high war t~e prices and (c) for the improvement of post-war. amenities for 
the publie; particularly third. class passengers, and for the sta.ff. 

A careful review following the observations of the Railway Convention 
Committee and of th,\ }lublic Ar,counts Committee on the accounts o£ 1940-4.1 
shows that arrears of mai~tenance, in particular for b~l1a t renewals, for new 
minor worl,s which have heen postponed and for mainte~anoe of coac i~g 
-stock to t .~ extent of 5 crores should be provided fen' in 1944-45 and that; 2 



.BAILWAY BUDGET fi1'3 
orores yearly should be sct a&ide until such time as . conditions ·make it practi-
cable to reS'J1TlC Ii. normul propmme of maintenance. .We are not makiQ& 
a special allocation to the RElserve to meet this requirement, but propose ih!iloli 
a corresponding amount should be earmarked in the Reserve Fund for arrears 
of maintenw.,cf: so that when funds are needed to overtake them it should be 
possible t·) seek help from tht' Reserve in case 1;he revenue position of Rail-
ways re~ders this courSe necessary. 

Storp.s bal8n~e  held ill suspense accou,nt by railways have increased. from' 
10 crores in 1938-3\J to 201 crores in 1943-44 largely owing to the rise in 

prices and the increased stocks of foodstuffs. It is not feasible W suggest 
any specific earmarking of reserves to meet the possible consequences of '.r.. 
rapid fall in prict1s. making it; desirable to draw on reserves rather than ta 
oharge StOrtlS at high prices to working expenses but the contingency should 
not be overlooked. 

As re~rds capital for &.menities, this must either come internally ro~ 
the accumulated resources of railways or be raised as fresh capital. Sinc.e 
such expH.diturp will not be directly remunerative it is clearly' sound 
£inane':: to build up reserves for this purpose, especially as the other reSOUll}eJi 
of thl' Government of I!ldia for capital expenditure will be under competitiou.: 
from demands for road", education, health, agriculture and a thousand and 
one other objectives of the post-war development plan. 

The Railway Reserve which stood at 221 crores on March 31st, 1944, is 
.expected, under the present proposals, to stand at 30'4 crores on March ~l1st,'. 
1945 and 2<>-1 crores on March 31st, 1946. Of this, 7 crores represent the 'sum, 
earmarked for deferred maintenance.· From the point of view of sound rail" 
way fin'ln:!e and post-war railway development, it is eb~ar therefore that· 
determin~d effort£. should be made . during years of good surpluses thereafter 
to build up the reserve to a far higher figure. 

Depreciation Fund .. ... 
16. The Depreciation Fund opened with. a balance of 92·3 crores on April 

1st, 1944 ani is expecte.d to close at 98 crores on March 31st, 1945 and at 
'00'71 Cl'i r;~s on March 31st, 1946. But for the financial measures proposed' 
.above it would have been reduced by March 31st, 1946, to some 36 crores 
which would obviou~ly have been grossly inadequate. The measures ta eri:~ 
therefon at least preserve the Depreciation Fund in the neighbourhood of the 
·existing figure, the adpqua(!y of which has been under consideration by thE{ 
Railway 0onvention Committee. In accordance with the recommendation of 
this Committee a comprehensive enquiry into the lives of the assets was ·com-. 
menced by a special comruittec under the chairmanship of Mr. Sankara. Iyer;'.: 
who submitted II val.uablE' report but found t,hat, owing to war conditiolls;, 
a thormqil and sntisfactory investigation could not be completed. This !<ub-, 

ject will therefore have to be taken up again 'at a more convenient. time. '. 
Rate8 ana FareB 

17. It is not proposed to make any general increase in rates and fares. I 
say "general increase" because the House will have observed that we have 
recently issued a press notice indicating that from February 1at it has been' 
·decided to increase port-to-port rates on cerLilin goods in order to bring them. 
into line with the cost of shipment by sea. This has been done purely aSB 
war measure with t~e object of ens~lring that shippers who are forced by the 
controls to send theIr goods coastWise by sea shall not be unfairly penalised 
by the cost of doing so and iq designed to make the maximum use of all foms 
of available transport in the present emergency. If successful. it will mean 
not an increase but a decrease of earnings to the railways .to the extent that 
goods are diverted to the sea route. It is perhaps proper to emphasise once 
again that the larg-~ eamingll have been due in the main to increased efficiency 
in hauling the lal'~-3 volume of traffic t-emporarily offering and that railway 
rate~ and fares, in spite ?f the increases. in 1940 which .:were relatively IigM·and. 
totally excluded such thmgs as foodgrams and short dIstanCe. passenO'er tra i~ 
stand far below the general level of pric-es prevailing now or likely <:Ito prevail 
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for same years to come. Transpoli; is still cheap though, it must be. con-
fessed, not comfortable. 

Sotwff 

18. I have comprehenf.ively surveyed the finanCfial and general position 
of the railways but have left to ~ e last the most important of all aspects of 
railway operation, the railwayman himseli. 

An exceedingly heavy burden is falling on the gazetted officers or the rail-
wavs. The strain has incrbased sud 150,()()() extra men have been added to 
the railway E'ervices, but, ewing to the number of officers lent to the Armed 
Forces and the Supply Department for posts of great importance, the num-
ber of experienced officers on the railways is less than before the war even 
after allowing for a considerable number of extensions of service. It is not 
g(;l1erally realised that on the railways there is in any case only 1 officer to 
about 450 m.:m which is a fraction only of the proportion in the Army and 
except on the Lines of Communication .it has not been possible so far to obta.in 
reinforcements of trained supervisory personnel. The task of keeping the 
macnine running efficiently and speeding it up is therefore no light one, apart 
altogether from t.he extra construction work to which reference has been 
made and such extraneous work as creating and operatiug the enormous grain 
shop organisatiol'l. In these difficult circumstances the officers under the 
leadership first of Sir Leonard Wilson and now of Sir. Arthur Griffin have 
put up a very tine performance. They deserve, and shall get, all the support 
.which Government can give them in their task. As in the case of all Gov-
ernment officers, the relief which they.have received to meet war time living 
oonditiolls has been smull 01' non-existent, but I can assure them that any 
further relief whic!J. Government may be able to extpnd to their officers will be 
shared by the railway .. ard t ~ small relief afforded by cost price canteens will 
be oxpand'3d to the uttel'mos.t. 

We have fortunately been able to do more for other classes of railway ser-
vant. During 1944, the. conditions under which they are worlcing have been 
almost continuously und<;lr review. The cost of living did not on the whole 
run so high a!' in 1943: nevertheless relief in cash in the forms of a dearness 
allowance was increased. on tW0 occasions in March and in July. On the last 
occa~io.1, a considerable exte!lsion of this relief was sanctioned by giving all 
non-gazetted ,·hff an allowance of 10 per cent. of their pay, subject to minima 
which, in some places, is us much as Rs. 18. There was some criticism 
among thA lower paid stflff that. this extension gave them nothing extra. This 
was not in fact correct or a fair representation because at the same time the 
benefits Iu;sillg out of the grain shops were extended to a point which was 
calculated to give the lower paid worker an average addition of Rs. 3-8-0 
per heael. The selling ri~es at the grain shops were reduced by 10 per cent. 
so thl!t foodgraiI18 and other miscellaneous necessarie!; of life for the low-paid 
worker are heing sold at the prices which obtained in the spring of .1942 and 
the benefits wen at the 8ame time extended to a larger number of dependents. 
Relief so afforded ·measured by what the worker has to pay at the .gpain shop 
comparee! with what he would havo to pay for a similar amount of commodit-
ies in t .~ local bazar is ill the region of Rs. 11-8-0. The aggregate relief in 
cash and in kind is sueh that workers in the lowest wage ranges have heen 
completely compenRated for tbe rise in the cost of living, so far as that rise 
can be ascertained wiHl accuracy. This method of relief in kind bas other 
advantages. It affm'ds greatest relief to the man with large domestic liabil-
ities, i.e., it gives most relief where most is required. Tbe worker is moreover 
free from an~iety in regard to increasing bazar prices as the grain shop prices 
are fixed. Fmally, the be~e its of inculcating tbe cash habit among the 
workers mu~t ~ot be lost SIght of. In December 1944, there were 689 Grain 
Shops functlOnmg on Sta,te-managed Railways selling 1,300,000 maunds per 
montb to over 866 .. ~ l ~tlO 1. card holders, ~o that with their families probably 
no less than 31 mllhon mdlVlduals were bemg provided for. The cost of this 
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elaborate system o~ relief in cash and in kind is already in the neighbourhoOd 
of t ~ very large SUDJ of Rs. 20 crores per annum. 

The question of granting further relief to Government civilians of all r~ 
is one which has b3En huying the very close attention of Government·aud 
although the relief afforded to non-gazetted railway staff compares well with 
that of employtles of other department.'3, they will bl;! included in any further 
extension of benetits and thE> question will be further discussed with the All-
India Railwaymen's Federation in the next few days. As a small but im or~ 
ant concession the allotment tc. the Staff Benefit Funds of the railways is being 
treblE<d both this year and next. This will give much needed relief where.it is 
moat required for hard caSfS and will assist in providing amenities for the stat!. 

Government fully apprpciate the difficult conditions under which the-"IIleD 
are performing their more than normally arduous duties. The great -body of 
railway servants have workpd. most loyally in shouldering the immensebtirden 
which Indian Railway;; are now being called upon to hear and will, I am e.onfi-
dent, make the tr-amandous additional effort necessary to tide the country o"er 
the next t ~lve months. 

Oonclu.ions 
19. The Indian railways are new almost one hundred per cent. Indian owned 

and they ale 991 per cent. operated by Indians and Anglo-Indians. They are ~ 
asset of which India can be proud, but the les80ns of the past show that their 
financial re80urc-3s DJUEt be handled with sedulous care. Government are deter-
mined that the mistakes in railway finance made in the last war and comme ~ 
upon in the Acworth Report shan not be repeated and these proposaI.s are ail 
attempt to face squarely up to all the problems involved. I commend thie 
som'!what unori,hodo"" budget to the House in the firm belief that, if it is &dope. 
ed, the- Indian railway.; will enter the post-war period, with their WBr dut,-. 
the country faithfully performed, in a. fit stat-e technically to cope with t~ 
expansion of trade and industry which we all look for, and, if the present polie,. 
is continued, in a fit state financially to give It fair chance to the governmentB 
of the futm·,). 

S'fATEMENT OF BUSINESS_ 
~e Honourable Sir Sultan Ahmed (Leader of the House): Sir, there is YO 

busmess for to-morrow and I would request you to cancel the meeting for Friday, 
the 16th February. -

There is aDothar matter which I would like to mention. In deference to t.he 
wishes of the HOlJse that there should be four Jays allotted for voting Railway-
Demands, we propose to move His Excellency the Viceroy to give an additional 
day, i.e., Tuesday, the 20th, and that will mean four d;ys--2Oth to 2Srd---'- ~ 
voting Railway Demands. But this will involve your cancelling thebusinees 
for Tuesday which. is official. . 

1Ir. President (1'he HonoUlable Sir Abdur Rahim): There will be 00 ~ 
of the House to-morrow. --
. As for the 20th I cancel the allotment of cfficial business for that-.y-ieav-
mg. to the Governor GE-neral to allot it for the voting of Demands in respect of 
Rallways. ' 

The ss~mbly i& now adjourned till Monday the 19th. 
The Assembly then adjourned till Eleven of the Clock on Monday, the IDtb 

FebruM,7, 1945. 

'" * '" 
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